
 Re-structuring  of a
 News  Agencies  (St.)

 (Shri  Vidya  Charan  Shukla)

 4a  tagards  projection  of  Indian
 news  outside,  the  outflow  is  not  more
 than  2500  to  2000  words  per  day  while
 the  forgign  agencies  are  able  to  pump
 in  foreign  news  at  the  rate  of

 words  per  day.  Even
 on  the  World  network  need  has  arisen
 for  a  single  and  strong  news  agency
 in  more

 fy

 by  the  Western  and  advanced  coun-
 tries  India  is  a  leading  participant
 in  these  efforts.

 It  js  thus  apparent  that  the  country
 neédg  a  single  strong  national  news
 agency  which  would  be  able  to  cover
 all  areas,  specially  rutl  areas,  and
 all  relevant  fields  of  activity,  in  ac-
 cordance  with  well-accepted  national
 goals,  Government

 a
 encourage

 a  unified  -up  which  would  be  able
 to  fuldl  these  legitimate  needs  The
 organisation  shoulq  be  independen*  in

 true  sense  the  word,  which
 means  that  it  should  be  free  from
 the  contro]  of  vested  interests  includ-
 ing  that  of  monopoly  houses  The
 management  should  consist  mainly

 professional  people  It  should
 have  well-equipped  divisions  for

 news,  foreign  news  and

 fanetional  areas  guch  as  develop-
 mental,  cultural  and  sports  news

 should  adequately  reflect  the
 activities  and  the  moods  in  the  rural
 areas,  One  of  its  main  aims  should  be
 to  give  adequate  service  to  language
 and  small  and  medium  papers  at  con-
 venient  rates,  The  agency  should  br
 financially  viable  and  capable  of  pul-
 ting  on  the  ground  the  required  orga-
 tisation.  Government  are  also  anxious
 that  the  present  emoluments  of  ‘the
 employets  of  existing  agencies  which
 may  merge  into  the  new  set-up  should
 be  protected  and  whenever  necessary
 improved  In  fact,  efficient  and  ex-
 petienced  employees  would  have  far
 better  prospect,  in  such  an  orgenisa-
 tion,  since  this  is  likely  to  be  an
 expanding  one.

 z
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 Gavernment  have  noled  with
 faction  that  the  managements  as  well
 ag  the  employees"  unions  of  PTI,  UNI,
 Hindustan  Samachar  and  Samachar
 Bharati  have  al]  passed  resolutions,
 supporting  the  ide,  of  a  single  and
 strong  national  news  agency.  The
 managements  propose  to  merge
 themselves  into  a  single  agency.  Gov-
 ernment  would  be  prepared  to  assist
 them  in  thig  process  in  different
 ways

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Sir,  we  want  a  discus-
 sion  on  this.

 MR  SPEAKER:  You  follow  the
 procedure  item  Number  i6—Motion
 for  Election  to  Committee.  Shri  Anant
 Prasad  Sharma  He  is  not  here  Next
 item

 20  hrs.
 REGIONAL  RURAL  BANKS  BILL

 contd

 MR  SPEAKER:  We  will  now  take
 up  further  consideration  of  the  follow-
 ing  motion  moved  by  Shr:  Pranab
 Kumar  Mukherjee:

 “That  the  Bill  to  provide  for  the
 incorporation,  regulation  and  wind-
 ing  up  of  Regional  Rural  Banks
 with  8  view  to  developing  the  rural
 economy  by  providing,  for  the  pur-
 pose  of  development  of  agriculture,
 trade,  commerce,  industry  and  other
 productive  activities  in  the  rural
 areas  credii  and  other  facilities,
 particularly  (०  the  smal]  and  margi-
 nal  fa)'mers,  agricullural  labourers
 artisans  and  small  entrepreneure,
 and  for  matters  connected  there-
 with  and  incidental  thereto,  be
 taken  into  consideration.”

 SHRI  SURENDRA  MOHANTY
 (Kendmpara):  Mr.  Speaker,  Sir,
 while  I  yielg  to  none  in  my  anxiety
 to  see  that  the  20-point  economic
 programme  is  implemented  in  all
 seriousness,  |  bave  a  feeling  thet  of
 late  this  20-point  economic  programme
 has  become  a  new  catechism  which  is
 being  glibbly  moutheg  grom  commit-



 137  शिया,  Rural  Banks  MAGHA  ३3,  4897  (SAKA)  Regl.  Rural  Banks  =  38
 Bill

 socialists  to  time-serving  sycho-
 nts  for  reasons  best  known  to

 them.

 The  Bill  under  consideration  is  yet
 another  measure  to  implement  one  of
 the  items  og  the  20-point  economic
 progrdmme  which  says  Pian  for
 Hgtidation  of  rural  indebtedness.  Sir,
 this  item  figure,  in  20-point  economic
 programme,  viz.,  item  No,  §:  Plan  for

 Hquidation  of  rural  indebtedness,
 tegishatian  for  moratorium  on  re-
 covery  of  debts  from  landless  labour-
 ers,  small  farmers,  artisans,  etc
 Ostensibly  this  Bill,  Regional  Rural
 Banking  Bill,  hag  been  designed  to
 meet  one  of  these  objectives.

 Sir,  to  lend  a  touch  of  melodrama
 or  urgency  this  Bill  was  enacted  not
 through  the  regular  parliamentary
 procedure  but  through  an  Ordinance
 The  Minister  owes,  I  submit  most
 humbly,  a  reply  to  this  House  as  to
 why  this  Bil]  was  enacted  through
 an  Ordinance  Obviously  the  Gov-
 ernment  wanted  that  this  should  b=2
 implemented  as  urgently  as  possible.
 Now,  I  would  like  the  House  to
 bear  with  me  to  consider  how
 urgently  this  Ordinance  has  been
 enacted.  I  am  quoting  from  the
 Hindustan  Times  of  6th  November
 3978  which  published  a  news-item
 under  rigorous  pre-censorship  of  the
 Press  which  will  speak  as  to  how
 this  regional  rural  development  bank
 bill  is  implemented  by  the  Govern_
 ment  and  with  what  earnestness.  TI
 quote:

 “While  the  establishment  of  the
 regional  rural  banks  has  turned  up
 great  hopes  amongst  small  villugers
 administrative  delays  are  acting  as
 8  constraint  to  their  speedy  expan-
 sion  to  the  rural  area.”

 Further  {t  says:
 “This  is  particularly  true  of  the

 Punjab  National  Bank's  sponsored
 regional  rural  bank  in  Bhiwani
 district,  Haryana.  The  newsmen
 who  recently  visited  the  bank  found

 Bilt
 that  it  has  yet  to  opeh  the  rural
 biink  though  it  wa,  inaugurated  on
 October,  ae

 So,  Sir,  just  for  the  sake  of  gimmic-
 kery  and  just  for  the  sake  of  mouth-
 ing  a  slogay  these  regional  fural
 development  banks  were  inaugurated
 In  86  many  places  on  October  2  and
 yet  the  banks  never  really  funetion-
 ed,  This  only  shows  that  these
 measures  or  the  20-point  economic
 Programme  is  nothing  more  than  a
 gimmickery  and  is  going  to  end  in
 a  colossal  hoax.

 Now,  as  I  said  edrlier,  it  is  pre-
 cominantly  aimed  at  liquidating  rural
 indebtedness.  .  invite  your  kind
 attention  to  clause  8  which  deals  with
 the  business  of  the  regiorial  rural
 bank.  In  item  (a)  of  sub-clause  (2),
 you  will  find  the  activities  which
 these  regional  rural  banks  are  ex-
 pected  to  undertake,  but  theré  is  no
 merition  of  liquidation  of  rural  in-
 debtedness  Yet  member  after  mem.
 ber  has  gone  on  saying,  and  even  the
 Minister  has  gone  on  saying,  that
 these  banks  are  primarily  dimed  at
 wiping  out  rura]  indebtedness,  When
 he  talks  of  rural  indebtedness,  in  all
 humility,  may  I  ask  him  whether  he
 knows  the  magnitude  of  the  prob-
 lem?

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Who  else  knows  it?

 SHRI  SURENDRA  MOHANTY:
 As  Finance  Minister,  he  must  be
 knowing  it.  But  my  only  regret  is
 that  knowing  folly  well  the  magni.
 tude  of  the  problem,  the  छत  which
 he  has  brought  before  the  House  does
 not  reflect  the  knowledge  which  he
 should  have  possessed.

 According  to  a  recent  RBI  Survey.
 the  aggregate  indebtedness  of  the
 rural  poor  ineluding  agricultural
 labourers,  rural  artisans,  marginal farmers  and  small  farmers.

 owns land  upto  five  acres  as  of  June
 97l  was  Rs,  1,901  crores.  Between

 30  June,  97]  and  today,  it  must  pave
 multiplied  at  least  twice  and  should
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 be  of  the  order  of  Rs.  3,000  crores,
 Yet,  what  does  this  miserable  Bill
 provide  for?  This  miserable  Bill  pro-
 vides  for  Rs.  6.25  crores  in  the  name
 of  liquidating  rural  indebtedness
 which  amounts  to  Rs,  3,000  crores.
 With  this,  if  anybody  ig  going  to  claim
 that  the  20-point  econemic  pro-
 gramme  has  any  s¢eriqusness  of  pur-
 pose,  certainly  I  will  enter  my  caveat
 against  him.  Otherwise,  I  would  ask
 Government  to  convince  this  House
 how  by  providing  merely  RBs.  6.25
 crores  and  opening  50  regional  rural
 banks  to  cover  the  entire  population
 of  60  crores  in  this  country,  this  ob-
 ject  is  going  to  be  achieved,

 SHRI  NAWAL  KISHORE  SJNHA
 (Munaffarpur):  This  igs  what  the  Cen-
 tral  Government  will  provide.  There
 are  other  sources.

 SHRI  SURENDRA  MOHANTY:
 With  other  sources,  the  total  will  be
 Rs.  50  crores.  I  am  talking  of  the
 Government  of  India’s  contribution,
 It  is  Rs,  6.25  crores  and  the  total
 involvement  in  these  regional  :ural
 banks  is  Re.  50  crores.  I  ask  how
 this  miserly  amount  of  Rs.  50  crores
 ig  going  to  tackle  rural  indebtedness
 which  amounts  to  Rs.  3,000  crores
 You  must  be  honest  about  your  profes.
 sions.  It  ig  no  good  going  about
 vote-catching  by  telking  of  the  20-
 point  eronomic  programme  (Interrup-
 tions).

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  PLANNING  (SHRI  A,  K
 M.  ISHAQUE)  We  never  do  it—for
 your  information.

 SHRI  B.  K  DASCHOWDHURY
 (Cooch-Behar):  ‘You  are  apprehen-

 sive  that  you  will  not  get  votes  in
 future.

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  ‘You  will  monopolise
 cent  per  cent!

 MR,  SPEAKER:  Order,  order.
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 SHRI  SURENDRA  MOHANTY:
 Kindly  give  me  protection,  I  want
 to  cover  all  my  polrits.

 MR,  SPEAKER:  Please  proceed,

 SHRI  SURENDRA  MOHANTY:
 This  Bill  does  not  make  any  provi-
 sion  for  the  landless  labourers,  Hari-
 jans  and  the  Schedule  Castes  for
 whom  the  ruling  party  has  been

 between  landiess  labour  and  bonded
 labour  on  the  one  hand  and  the  land.
 lord  and  the  trader  on  the  other  is
 sought  to  be  snapped  in  the  process.
 The  farmer  will  require  consumption
 loans.  He  may  require  not  only  loans
 for  agricultural  purposes  but  also
 consumption  loans,

 Perhaps  he  will  be  in  need  of  money
 for  his  daughter’:  marriage,  for  his
 son’s  education  o:  for  his  wife's  treat-
 ment.  Whom  will  he  approach?  You
 say,  you  have  abolished  the  money-
 lender  But  you  safe  really  spreading
 his  nets  wide,  because  your  rural
 bank,  really  speaking,  does  not  make
 any  provision  for  providing  loans  to
 the  landless  labourers,  Harijans,  and
 marginal  farmers  for  the  consumption
 needs.  The  provision  of  housing  sites
 also  features  very  prominently  in  the
 20-point  economic  programme  which
 I  welcome  really.  When  you  provide
 a  plot  to  a  houseless  man  or  a  land-
 less  man,  obviously  he  will  be  in  need
 of  funds  to  construct  a  house,  I  ask
 the  hon.  Minister:  tell  me  whether
 clause  8  of  the  Bill  makes  provision
 for  giving  loan  to  the  landless  peo-
 ple  who  had  been  givén  house  sites.
 Similarly  share-croppers.  In  1971
 they  were  estimated  at  76  million.
 Together  with  the  agricultural  labour.
 ers,  working  force  of  the  rural  poor,
 they  came  to  about  63  million.  Be-

 des  them,  there  are  Harijans,  tribals,
 ete.  I  make  bold  to  say  that  the  pro-
 posed  activities  of  the  regione]  rural
 banks  touch  those  vast  sections
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 of  the  people  for  whom  we  have  been
 shedding  crdcodile  teare  el)  these
 days,

 Today,  in  our  country  §  after  the
 nationalisation  of  the  banks  we  have
 6800  rural  banks  sponsored  by  the
 nationalised  banks....  (Interrup-
 tions)  Rural  branches  and  rural  banks
 meen  the  same  thing;  those  branches
 have  been  located  in  rural  areas,  For
 what  purpose?  To  serve  the  rural
 people.  Those  6306  branches,  do  they
 touch  the  lives  and  problems  of  the
 people  in  the  rural  areas?  Surely
 they  give  fillip  to  the  activities  of
 Mastans  and  Marhias  and  exploiters
 who  had  been  traditionally  exploiting
 the  rural  peopie.  Besides  6800  bran-
 ches  of  the  nationalised  banks,  you
 have  got  your  own  AD  branches  of
 the  State  Bank  of  India.  After  deve-
 lopment  branches,  which  undertake
 more  than  banking  work,  except
 financing  the  farmers.  In  all  humility
 I  ask  the  hon.  Minister  to  let  us
 know:  how  many  farmers  those  eighty
 AD  branches  were  able  to  touch?
 There  are  five  lakhs  of  villages  in
 this  country.  How  many  villages
 have  those  brenches  of  the  tate
 Bank  been  ab'e  tc  touch?  We  know
 that  co-operative  societies  have  been
 a  hoax.  Even  though  it  is  gaid  that
 national  co-operative  societies  cover
 ninety  per  cent  of  our  vopulation,  a
 co-operative  society  has  hardly  more
 than  243  members,  according  to  pub.
 fished  statistics  When  those  AD
 branches  of  the  State  Bank  of  India
 came  into  existence  it  was  loudly
 proclaimed  that  the  arms  of  the
 nationalised  banks  were  going  to  cover
 every  unit  consisting  of  not  less  than
 10,000  farmers.  J  ask  in  all  serious-
 ness:  have  we  implemented  ail  these
 programmes?  In  ‘1969,  banks  were
 nationalised  as  per  the  decision  taken
 in  the  Bombay  A.IC.C.  Session.  We
 were  also  proud  to  have  attended  it
 and  it  was  ioudly  proclaimed  there
 that  the  banks  were  being  nationalis-
 ed  to  usher  in  a  new  era  of  socialism
 in  this  country.  This  has  resulted  in

 of  exploitation  because  by
 nationaHsation  banks  you  have

 I
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 gone  to  help  the  rich.  You  have  only
 carried  coal  ta  New  Castle.

 SHRI  M.  RAM  GOPAL  REDDY:
 The  poor  have  become  rich,

 SHRI  SURENDRA  MOHANTY:
 The  sugar  magnates  like  you  have
 become  rich,  but  not  the  cane  gro-
 wers.  Therefore,  I  want  the  regional
 rural  banks  should  be  made  a  success,
 But  the  way  in  which  you  have  con-
 ceived  it  is  nothing  more  than  8
 gimmickery  and  it  is  going  to  be  a
 hoax  and  the  sooner  the  hoax  ends
 the  better  the  relief  for  the  country.

 MR.  SPEAKER:  I  have  a  long  list
 of  names  of  hon  Members  who  want
 to  participate  in  this  debate,  I  would
 like  to  seek  their  co-operation.  If
 they  speak  briefly  and  try  not  to
 lepeat  the  points  that  have
 been  made  and  confine  themselves  to
 five  minutes,  I  will  be  able  to  ac-
 commodate  almost  all  the  Members.

 SHRI  P.  NARASIMHA  REDDY
 (Chittoor):  Mr,  Speaker,  Sir,  I  whole-
 heartedly  welcome  this  Bill  which  has
 come  not  a  single  day  too  soon.  Let
 Me  confess,  Mr.  Speaker,  a  sense  of
 surprise  from  what  I  heard  from  my
 preceding  speaker,  Mr.  Mohanty.  The
 20-point  economic  programme  has  been
 applauded  by  all  and  welcomed  in  the
 whole  county;  doeg  it  provide  for  the
 liquidation  of  rural  indebtedness?  In
 my  opinion,  this  bill  is  only  a  part  and
 parce]  of  the  entire  gamut  of  efforts
 undertaken  by  the  Government  to
 tackle  this  question  of  rural
 indebtedness  and  particularly  the
 rural  credit  question.  The  whole
 country  and  the  whole  agricul-
 tural  community  has  been  put
 into  a  very  invidious,  very  difficult
 and  Unprecedentedly  difficult  situation
 in  regard  to  many  of  the  inputs  ne-
 céssary  for  agriculture.  Apart  from
 unnecessary  or  unimaginative  over-
 raising  of  these  imports,  another  criti-
 cal  input;  namely  credit,  has  also
 shrunk  as  far  as  agriculture  ig  con-
 cerned,  It  hag  been  pointed  out  by
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 economists  and  otherg  in  thia  country
 thet  the  shaping  of  the  anti-inflation-
 dry  policies  to  which  this  Government
 has  dedi¢ated  itself,  has  been  ately
 successful.  But  it  has  Ween  successful
 46  gh  extent  only  with  regard  to  agri-
 cultural  sector,  particularly  with  re-
 gatd  to  the  prices  of  the  agricultural
 ebiimodities.  The  control  of  prices  or
 the  fill  in  prices  secured  ig  almost
 vittually  corfined  to  the  agricultural
 settor  arid  not  to  the  industrial  sector
 This  is  partial  or  unbalanced,  if  [  may
 aay  so.  The  result  achieved  a8  ad-
 dad  another  critical  dimension  to  the
 agriculturists  in  respect  of  agricultural
 eredit.  The  moratorium  proclaim-
 é4  hds  been,  of  course,  a  great  help  to
 the  «mall  and  marginal  farmers  in  this
 ¢ountry.  But  they  have  not  been
 baled  out  of  the  difficulties  in  which
 they  continue  to  exist,  on  account  of
 the  paucity  of  the  alternative  sources
 of  cfedit  to  them.  It  is  true  that  the
 Commercial]  banks  on  which  we  had
 bullt  tp  much  of  our  hopes  in  regard
 te  this  aspect  of  the  question,  have  not
 come  up  to  the  needs  of  the  hour  due
 to  inherent  constraints  ang  =  difficul-
 thes  which  have  been  agonisingly
 apparent  to  everybody  in  this  coun-
 try.  Mr,  Mohanty  has  said  that  these
 eorhmercia]  banks  have  branches  in
 fhe  rural  sector.  I  beg  to  differ  from
 this.  ‘They  are  not  rural  banks,  they
 are  almost  urbah  banks  functioning  in
 a  rural  environment  which  has  no
 relation  whatsoever  to  the  local  con-
 ditions  and  circumstances  and  in  order
 to  fill  that  gap,  in  order  to  meet  this
 lacuna,  these  regional  rural  benks  as
 such  are  being  sought  to  be  inducted
 in  thie  cotintry.  I  have  no  doubt,  in
 my  opinion  that  though  the  beginning
 is  small,  though  the  beginning  is  slow,
 we  will  definitely  make  a  leeway
 The  Government  hag  to  realice  that
 this  question  of  agricultural  credit  has
 been  neglected  too  long  and  too  great-
 ty.  Even  now  in  the  fifth  plan,  credit
 allocation  among  the  different  sectors
 of  the  economy  is  op-sided,  unrealistic
 ana  not  toneq  to  the  needs  of  the
 country  and  its  economic  development
 The  other  day  I  was  going  through

 rural  credit,  which  ig  in  my  opinion
 under-estimated  at  the  leve)  of  Ra,  3000
 crores,  the  allocation  to  the  agricul.
 tural  sector  continues  to  be  on  the  low
 side—just  about  8  or  9  per  cent.  of  the
 loanable  funds  available  in  the  fifth
 plan.  This  sort  of  allogation  does  not
 reflect  the  zeal  ang  realisation  on  the
 part  of  the  government  to  make  good

 ed  by  these  economic  policies.  There.
 fore,  this  attempt  at  opening  rural
 bankg  is  a  timely  and  worthwhile
 thing  and  I  hope  the  government  will
 mot  lack  in  devising  means  and
 methods,  powers  and  instruments,
 which  will  make  them  a  success  and
 not  a  repetifion  of  the  failure—to  a
 limited  extent,  it  was  a  failure—of
 the  commercial  banks  in  meeting  these
 needs.

 I  would  conclude  by  making  a  few
 suggestions.  The  Bill  says  that  the
 rural  banks  are  conceived  of  as  child-
 ren  of  the  commercial  banks  and  they
 wil]  remain  under  their  tutelage  for
 five  years  with  regard  to  recruitment
 and  training  of  persOnnel  Of  course,
 this  cannot  We  helped  because  these
 have  got  to  be  inducted  in  with  a  sense
 of  urgency.  Therefore,  it  ig  nécessary
 to  depend  on  the  commercial  banks  to
 bring  them  into  existence  and  foster
 their  growth  for  a  limited  period
 But  if  this  state  of  affairs  is  allowed
 to  continue  without  the  governmert
 devising  alternative  methods  of  man-
 agement,  training  and  recruitment  of
 personne]  for  these  banks,  I  am  afraid
 it  may  be  a  repetition  of  the  same
 story  we  have  faced  with  regard  to
 eommercial  banks.  Unfortunately.
 their  method  of  fiinctioning  ond  the
 éthos  they  have  developed  are  such
 that  they  are  suited  only  for  urban
 ehvitonment.  Therefore,  suitable
 tmethods  must  be  devised  to  man  the
 rufal  banks  with  proper  personnel  to
 be  recruiteg  on  certain  progressive
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 cumbersome  and  expensive  ang  may
 not  be  able  to  meet  the  requirements
 of  the  situation.

 With  these  suggesions,  I  whole-
 heartedly  welcome  the  Bill.

 tt  wry  राज  लियों  (नागौर  )
 अध्यक्ष  महोदय,  सदन  में  जो  रिजनल  रूरल
 बैंक्स  के  बारे  में  कानून  विचाराधीन  है,
 मैं  उस  का  बहुत  जोर  से  समर्थन  करना
 चाहता  हूं  1

 ह. 1...  यह  है  कि  इस  बारे  में  एक
 शार्शिनिंस  जारी  करते,  शौर  ब  उस  को

 कानून  का  रूप  देने,  की  भ्रावश्यकता  क्यों
 पड़ी  ।  झगर  हम  पिछले  छः  सात  महीने
 के  घटना-क्रम  को  याद  करें,  तो  हम  देखते
 हैं.  कि  कुछ  हालात की  वजह से  देश  में
 इमरजेंसी  लागू  की  गई,  और  उस  के
 बाद  एक  झा थिक  कार्यक्रम  देश  के  सामने
 रखा  गया।  हमारी  पिछसे  योजना शो ों  में

 कुछ  कमियां  रह  गई  थीं,  जिन  की  वजह
 से  हम  इस  देश  के  ग्रीन  लोगों  के  लिए,
 ख़ास  तौर  से  जो  गांवों  में  रहते  हैं,  उन  के
 लिए  कुछ  ज्यादा  काम  नहीं  कर  पाये  |
 इस  लिए  इस  20-सूत्री  कार्यक्रम  में

 यह  निर्धारित  किया  गया  कि  देश  के  गांवों
 में  रहने  वाले  छोटे  काश्तकारों,  सोमोती

 :  from  other  things,  the
 constraint  experienced  by  commercial]
 banks  in  functioning  in  rural  areas  has
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 काश्तकारों,  खेती-बाड़ी  में कम  करने  ब।ले

 सन्दूकों  शौर  गांवों  में  कम  करने  ब,ले
 दस्तक/रों  को,  जिन  को  हमारी  धोजनाईों
 नेयाज  तक  अपना  उत्पादन  बढ़ा  कर  भ्र पनी
 आमदनी  में  वृद्धि  करने  wy  रोक/  नहीं  दिया,
 जमीन  दी  जाये,  उत  के  लिए  मक,न  बनाये
 जाये,  न्य  सुविधायें  उपलब्ध  की  जायें
 शौर  उत  को  आमदनी  में  बढ़ोतरी
 की  जमे  ।  इस  बात  पर  भी  विचार  किया
 गया  कि  जो  लोग  अभी  तक  करों  में  फंसे
 हुए  हैं,  जी  अभी  तक  अपने  जीवन  में  कुछ
 भी  स्वतन्त्रता  का  अनुभव  नहीं  कर  गये
 हैं,  उन  लोगों  को  किस  तरह  से  राहुल  दी
 जायें ।  जब  पहले  के  सवों  से  उन  को
 कर्जा  मिलना  बन्द  हो  गया,  और  कहीं
 झोर  से  उनकी  ध्र/वश्यकता  की  पति
 नहीं  हुई,  तो  एक  पभ्राल्टरनेटिव  व्यवस्था
 स्थापित  करने  के  लिए  सरकार  ने  यह
 झीने  जारी  किया,  जो  एक  बिल  के
 रूप  में  हमारे  सामने  पेश  है

 पहले  गांवों  में  लांग-टपे  और  मीडियम-
 टर्म  क्रेडिट  की  व्यवस्थ'  भूमि  चबक  बैंकों
 के  द्वारा  और  शार्ट-टर्म  क्रेडिट  की  व्यवस्था
 को-आपरेटिव  क्रेडिट  बैकों  के  ड्रा की
 जाती  थी  ।  लेकिन  उनसे  कुछ  सीमित
 संख्या  में  लोग  ही  लभान्वित  होते  थे,

 जिन्होंने  विभिन्न  इल/कों  में  प्रपने  संगठन

 बना  लिये  थे  ।  बैंकों  के  राष्ट्रीयकरण
 के  बाद  स्थिति  में  कुठ  परिवर्तन  हुआ,
 लेकिन  चूंकि  बे  शहरों  में  या  भर वबन

 एरियाज  में  ही  केन्द्रित  थे,  शौर  उन  का

 ढांचा  इस  प्रकार  का  था,  इस  लिए  हमारी

 यह  साशा  पूरी  नहीं  हुई  कि  वे  गांवों  के

 लोगों  के  लिए  कज़  की  सुविधा  उपलब्ध

 कर  सकेंगे  ।  इसी  दृष्टि  से  सरकार  ने

 रिजनल  रूरल  बैंकों  के  गठन  की  धोषणा

 की  ।  इस  बरकार  के  फंचाने  बैंक  देश  में
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 बनने  का  निर्णय  हुआ  ।  एक  बैंक  लगभग

 तक  करोड़  लोगों को  कर्ज  की  सुविधा
 बया  |

 इस  के  अतिरिक्त  कृषक  सेवा  सह-
 कारी  समितियों  के  गठन  की  व्यवस्था  भी
 की  कई  है  ।  ऐसी  60,  65  समितियां
 ठित  हो चुकी हैं।  कुछ  बैक  विशेष
 दिलचस्पी  ले  कर  उन  संस्थानों  को  चलाते
 हैं।  इस  सम्बन्ध में  उद्देश्य यह  है  कि
 छोटे  और  गरीब  काश्तकारों,  माजिनल
 काश्तकारों  कौर  गायों  के  दस्तकारों  को
 ऑर्गेनाइज  कर  के,  उन  को  एक  सूत्र  में
 बाघ  कर,  एक  तरह  के  पैकेज  प्रोग्राम  के
 अन्तर्गत  उन  को  वक्त  पर  क्रेडिट,  बीज
 कौर  खाद  भारी  देने  और  उन  की  उपज
 की  मार्केटिंग  को  व्यवस्था  की  जाये  |
 झगर  है  का  उत्पादन  बढ़ने  से  उन  की
 आमदनी  ज्यादा  होगी,  तो  बैकों  का  पैसा
 भी  वक्त  पर  चुका  दिया  जयेगा ।  उस  से
 जो  सरप्लस  पैसा  जेंगीरेट  होगा,  उस  को
 भो बिल इज़  कर'  के  फिर  उन  लोगों  के  काम
 में  लाया  ज/  सकेगा  ।  राष्ट्रीय.  कृषि
 आयोग  ने  इस  नई  व्यवस्था  का  प्रतिपादन
 किया  था,  जिस  को  सरकार  ने  स्वीकार
 कर  लिया  ।  ग्रामीण  लोगों  को  क्रेडिट
 की  प्री  सुविधा  देने  के  लिए  रिजनल
 सरल  बैकों  की  विलापना  की  गई
 इस  प्रकार  कंधार  रूरल  बैक  बन  चुके
 हैं।  पांच तो  शुरू में  बने,  बाद  में  दो
 कौर  बने  और  एक  बौर  कल  बना
 ऐसे  पचास  बैक  हमें  अलग  अलग  इलाके  में
 बनाने  होंगे  ।  एक  करोड  जनता  एक
 बैंक  के  दायरे  में  होगी  ।  झब इस  के
 लिए  यह  जो  कहा  गया  कि  शास  पोछने
 के  लिए  गरखा  गया  है,  बहुत  थोडा  क्रेडिट
 रखा  है,  !  करोड़  रुपये  का  कैपिटल  और
 उसमें  25  लाख  का  तुरन्त  सब्सिडाइज्ड
 क्रेडिट  रखा  है,  यह  बहुत  थोड़ा  है,  यह
 बात  सही  है,  लेकिन  हमारा  भावजेक्ट
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 क्या  है मह साप देखिए बाप  देखिए  .  जैस:  अभी  | अै
 रहे  थे  3  हजार  करोड़  रपये  का  पूरण
 क्षेत्रों  का  कर्जा  राज  है,  तो  इस  देश
 केन्द्र  इन  सारी  बातों  का  लेखा  कोचा
 सरकार  के  पास  है  कि  कितने  कीट
 की  जरूरत  आज  गांवों  में  है,  कितने  की
 भविष्य  में  जरूरत  है,  भाने  बाले  2000

 सेंचुरी'  के  अन्त  तक  इस  देश  की  जनसंख्या
 क्या  होंगी,  उस  समय  हमारे  क्रेडिट  को
 कपा  जरूरत  होगी,  इन  तमाम  आंकड़ों

 का  संकलन  सरकार  के  पास  है।  is
 हजार  करोड़  की  क्रेडिट  की'  व्यवस्था
 चाहिए  सेंचुरी  के  अन्त  तक  q  लेकिल
 सारे  को  जरूरत  शुरुआत  में  ही  थोड़े
 पड़ती  है।  धीरेधीरे  खत  की  प्रा वश्य कता

 पड़ेगी  ।  उस  के  लिए  संगठन  बनाया

 होगा,  ट्रेनिंग  का  इंतजाम  करना  पड़ेगा,

 उस  तरह  को  व्यवस्था  को  जमाना  होगा  ।

 तो  यह  रूरल  बक्स  की  खास  तौर  से  जो

 जड़  जमाई  गई  है  यह  देश  के  गांवों  में

 रहने  वाले  छोटे  और  गरीब  लोग  जिन

 को  राज  तक  दूसरी  क्रेडिट  की'  व्यवस्था

 से  फायदा  नहीं  मिला  उन  लोगों  को

 इस  व्यवस्था  से  फायदा  मिले  और  ये

 बैक  उस  ग्रामीण  वातावरण  में  जन्म

 ले  कर  उसी  के  अन्दर  अपना  कोम  करें  बह
 कल्पना  इस  की  है  -  कल  एक  कम्युनिस्ट
 मानवीय  सदस्य  जोर  दे  रहे  थे  कि  इन  में

 तनख्वाह  ऊची  होनी  चाहिए,  शहरों  के

 लोगों  को  ही  बुलाया  जाना  चाहिए,  में

 समझता  हूं  कि  यह  सारी  बाते  उस  कल्पना

 के  विपरीत  हैं  ।  (ग्रबधात),  .  ... .
 भाष  मेरी  बात  सुनिए,  आप  आग-

 मेंदेस  ये  थे  कि  शहरों  के  लोगों  को  रं था

 जाय,  ऊंची  तनबवाहूं  दो  जाय॑  ।  यह
 ऊंची  तनख्वाहें  और  ही  का  याद'
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 wet,  जिस  तरह  की  श्राप  की  पुरानी
 भूमिका हैं  उस  की  वजह से  गांवो ंमें  जा
 कर  वह  फिट  नहीं  होतीं।  गांवों  में
 फिट  करने  के  लिए  गांवो ंके  लोगों  को
 ही  खास  तौर से  ट्रेनिंग दे  कर,  उन  के
 साथ  मेल  जोल  रख  कर  काम  करना  होगा  t

 वायबिलिटी  बैंकों  का  पहल।  प्रश्न
 है।  ये  बैक  भ्रमर  बाइबिल  सही  होंगे
 कौर  पहले  ही  उन  का  खर्चा  हम  ने  ज्यादा
 बढ़ा  दिया,  तो  दत्त  के  लिए  गायों  में  रहने
 बाले  गरीब  लोगों  की  सेवा  क।  काम  करना
 बड़ा  मुश्किल  हो  जायेगा।  राज्य  सरकारों
 के  वेतनमानों  के  मुताबिक  ही  इन  बैंकों
 के  कर्मचारियों  का  वेततम/न  हो  यह  बात
 जैता  बिल  में  प्रावधान  है  बिलकुल  उचित

 है  |  जैसे।  कहा  गया  स्टेट  का  क्या  में-
 स्ट्रक्चर  होगा  उस  क।  ध्यान  रख  कर  इन
 बैकों  के  पे-स्केल  क।  ढाँचा  रखा  जायगा  t
 &  समझता  हु  कि  यह  सही  दिशा  है
 कौर  इस  तरह  से  कम  धुत  में  सही  समस्या
 बना  कर  गरीबों  की  सेवा  करने  मे  ये
 बैक  कामयाब  हो  सकेंगे  ।

 इस  प्रकार  की  यह  तो  शुरुआत  है.  जो
 ज्ञाठ बैक  बने  हैं  और  खास  तौर  से  जैसा
 मंत्री  जी  ने  कहा  है  बिल  के  कसिडरेशन  के
 भाषण  मे  कि  हम  जाने  वाले  977%  अमल
 तक  इस  देश  (के  प्रकार  पचास  के  पचास  बैक
 कायम  कर  देगे,  यह  वही  कन्छी  बात  होगी  |
 कब  इन  कों  को  शायरी?  खील  कर  गायों
 के  हर  आदमी  की  सेता  करने  का  जहा  तक
 प्रश्न  है  कई  आ्रादमियों  की  कल्पना  में  जैसे
 यह  बात  थी  कि  यह  कैसे  होगा  कि  एक-एक
 आदमी  को  यह  डील  करें,  करोडो  आदमी  है
 तो  उन  सब  लोगों  को  डील  करने  इन बैठो  के
 लिए  बडा  मुश्किल  है  7  उस  के  लिए  उन  लोगों
 को  कृषक  सेवा  सहकारों  समितियों  मे  बाटा
 जायगा  शीर  उन  सेवा  सहकारी  समितियों  की
 I5-20  हजार  की  पापुलेशन  आधार  होगा,

 उस  क्षेत्र में  एफ  बैंक  की  शा  होगी  ।  बह

 उन  लोगों  को  जितनी  जरूरत  है  था  हे  उद्योग
 के  लिए  है,  चाहे  खेती  के  लिए  है  उसको  पूरा
 करेगी  ।  यहां  तक  इस  के  अंदर  धाय  ने  फल
 एक  शाक्य  कहा  था  जिस  को  बहुत  से  मान-
 नोट  सदस्यों  ने  नोट  सही  किया  कि  इन  बैंकों
 को  अधिकार  होगा  कि  ये  झपने  रेगुनेशल्ज
 बनाएं  कौर  उस  के  प्रकार  इन  भारी  बातों
 की  व्यवस्था  होगी  कि  काश्तकारों  को  और
 छोड़े  लोगों  को  यहां  तक  कि  जो  उन  की
 समाजिक  जरूरते  है  उनको  पूरा  करने  के
 लिए  भी  दर्जा  दिया  जाएगा।  उन  के
 पूराने  कर्जो  को  लिक्विडेट  करने  के  लिए  भी

 उन  को  कर्जा  देने  को  व्यवस्था  इस  मे  रहेगी  |

 साहूकार  जिस  तरह  से  गांवों  मे  लोगों  को  निभा

 कर,  उन  को  साथ  ले  कर  चलता  है,  पर  वह
 उन  के।  शोषण  करता  है,  इन  बको  मे  कौर

 सहकार  मैंनें  सिर्फ़  इतना  हो  रहेगा  कि

 इन  में  उन  का  शोषण  नहीं  होगा,  इन  के

 खुले  हिसाब  होंगे,  सहो  बात  होगी,  सह  तरह
 का  सहकारी  रू मिलि यों  के  कानून  के  मुताबिक
 ब्याज  होगा,  बाकी  जिस  तरह  से  काश्तकार

 शोषण  करके  उन  की  नोल्स  का  पूरा  करता

 है,  उन  की  नफ़स  को  उसी  तरह  से  पूरा
 करते  की  व्यवस्था  इन  बकस  के  जरिये  होगी
 केवल  उत  का  शोषण  वहां  नही  होगा।
 इन  बेहतरीन  उद्देश्यों  को  पूरा  करने  के  लिए

 हमने  इन  बैक  को  शुरुआत  की  है  1

 जल्दी  से  सरकार  इन  उद्देश्यों  की  पूति
 की  दिशा  में  आगे  कदम  उठा  सके  इसलिये
 यह  बााडिनेस  निकालना  जरूरी  था  1

 लोगो  के  दिमाग  में  यह  सवाल  खड़ा  हो  रहा
 था  कि  एक  तरफ  कर्ज  बन्द  कर  दिए,

 दूसरी  तरफ  उन  के  लिए  क्रेडिट  की  व्यवस्था

 क्या  होगी,  इसलिये  सरकार के  लिख  झा डि नेस

 लाना  जरूरी  था।  बहू  लाया  गया  भीर
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 [आओ  नाथु  राम  मियाँ]
 उस  के  बाद  तुरन्त  जल्दी  कार्यवाही  को  गई
 इस  की  स्टि्यारत  कमेटी  बनाई  गई  है.  प्द््ष
 स्तर  पर,  वह  इन  बे  को  का  कैसे  विकास  हो,
 कैसे  इन  का  प्रति  है,  किस  तरह  से  इन
 क।  काम  चल  रहाहै,  इन  तमाम  बातो
 की  देखरेख  करती  ।  जो  सब  से  गरीब  लोग
 इस  देश  के  है  उन  का  सेवा  कर।  का  काम
 इस  बैठो  के  जिनमे  दो  वा ओर  जिस  वातावरण
 से  जिन  धार  ar  क  एव  इनका  यह  स्वर
 सामने  आया  है  बह  पूरा  परफेक्ट  है  झोर
 जिस  मजिल  पर  हम  पहुचता  चाहते  है  उस
 के  लिए  पूरा  सीमा  है अम  यह  तो  शुरुआत  है,
 झंडी  ग्रोथ  बाकी  है।  मिल  इस  के  लम्हो
 है।  जितना  क्रेडिट  इस  देश  के  लोगों  को
 चाहिये  हम  ने  इस  बात  का  पूरा  अन्दाज़ा
 लगाया  है  अर  डन  बत  को  पूरा  व्यवस्था
 होगी।  एक  सहकारों  समितियों  के  लिये
 कोमल  ड्रेक्टर्स  व  सिचाई  व्यवस्था  हो  ताकि
 गरीब  छोटे  लोगों  को  खेत  क  उन्नति  हा
 सके  व  के  रोगरो  3  उद्योग  को  चलाने  के
 लिए  जितने  दस  सामना  की  आवश्यकता  हू
 दन  बै  का  के  जरिये  उन  साधनों  को  उपलब्ध
 करवाया  जा  सक  |  यह  हमारे  देश  के  लिए
 एक  तथा  व्यवस्था  होगी  |  इस  से  एक  नपा
 व्यवस्था  देश  में  कराएगी  ओर  देश  के  ज्यादा
 से  ज्यादा  गरीब  लोगो  की  सेवा  करते  में  ये
 बक  सूक्ष्म  होगे  इन्ही  शब्दों  वे,  साथ
 मै ंइस  का  समर्थन  करता  हू  ।

 MR  SPEAKER  I  propose  to  call
 the  Minister  at  3  p.m  and  leave  one
 hour  for  clause  by  clause  discussion
 and  third  reading

 it  कार  Fo  बड़े  (खरगोन)
 भ्रध्यक्ष  महोदय,  रीजनल  रूरल  बैंक  बिल  जो
 पाया  है  दत्त  का  मैं  संबंध  करता  हू  ।  मैं
 समझता हु  कि  जितने  काम  20  सुबोध  कार्प-

 कंपे  में  हुए  है  उन  में  यह  जो  बिल  है  यह
 सब  से  ज्यादा  महत्व  का  है  7  हम
 में  गाबा  में  देखा  है  कि  महाजनों  के  रूप  में
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 dee खुले  हुए  थे  हर  महाजनों को  जगह
 बैक  सबस्ट्रोट्यूट  होने  चाहिये  7  महंगा
 के  पास  से  शादी  के  लत  अन्तिम
 पत् यार  के  लिए  तबा  किसानों  को  शौर
 जरूरी  +  लिए  उनको  कर्जा  मिलता  हैं
 साथ  स  व  उसका  जो  प्रोड्यूस  होता  है  उस
 को  भी  महाजन  खरीद  लेने  है।  उस  के
 लिए  वह  पंस,  ऐहसास  करते  है  भौर  बाद  में

 प्रोडक्ट  जो  होता  है  उस  को  खराद  लेगे  है  ।
 इक  में  इस  a  लिए  कोई  प्रविजन  नहीं  है
 कि  किसान  जो  उलझ  करेगा  या  कारपेंटर
 जो  भ  ले  नै,  र  करेगा  उस  को  बैक  खर  देंगे  i
 यदि  हस  के  इन्दर  यह  प्रोविजन  | :  होता  कि
 जा  माल  बहु  पैदा  करेंगे  उस  को  खोदने
 के  लिए  बैक  प्यार  होगे  तो  यह  बिल  ज्यादा

 उपयुक्त  पता  1  जैसा  सोने  कहा  भीर  सब
 रड ये. बाजों  देने  ये,  सिये  बैंक  सँवार  होंगे
 लेकिन  किसान  जो  ब्रोड रूस  करेंगे  उस  को
 खरोंचने  क  लिए  कोई  प्राचीन  नहों  रखा
 गया  है  |  महाजन  के  पास  बहू  पैदा  लेने  ज  ता
 है  तो  उस  को  कर्जा  तो  मिलता  है  साथ  साथ
 वह  यह  भी  कहता  है  कि  तुम्हारी  जो  पैदावार
 होगो  उस  को  तुम  मैरे  हाथ  बेचना  तो
 वह  उस  से  कसे  एडवास  ले  कर  अपना  कास
 करता  है  शोर  जो  दीवार  होती  है  उस  को
 महाजन  को  बेच  देता  है  |  आज
 किसान  कहते  है  कि  बैंक  3  पास  जाते  है  तो
 बाजा  तो  मिलता  है  लें  कन  मेल  जो  प्रोड्यूस
 होता  है  उस  को  बैक  नही  लेता  तो  उस  के

 लिए  भी  कोई  प्रोविजन  होना  चाहिये  था।
 मैंने  ऐसा  कोई  प्राचीन  इसमे  नहीं  देखा
 बाप  ने  कहा  कि  रूल्स  से  प्राविजन  करेगे
 लेकिन  बिल  में  ऐसा  कोई  प्रतिजन  नहीं  है
 यह  प्राविजन  होता  तो  मैं  समझता  हू  कि  यह

 बिलकुल  परफेक्ट  बिल  ही  जाता  t

 दूसरो  बात  इसमे  ड्राप  ने  लिखा  है  कि

 L  करोड  रूपया  हत  बहो  के  लिये  दिया

 जायगा  1  छह  बाप  धूर  मध्य  प्रदेश  की  देखे

 तो  i  करोड  क्या  io  करोड  भी  कम  है
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 इतना  कर्जा  वहां  है  ।  इसमे  बाप  ने  थिरक

 1 कदो  रहा  है  ।  मैं  समझता  हु  इस
 एक  क़ट्गोढ़  से  कुछ  होगा  वहीं।  यह
 आप  में  बहुत  ही  कम  रखा  है  ।  उस  में  25
 लाख  स्प्रे  स्टेट  गव्नेमेट्स  देगी  1  इतने
 से  काम  नहीं  जलेगा।  एक् रोमा मिक्स  की
 कवाब  मे  लिखा  है  कि  हिन्दुस्तान  में  महा-
 जनों  की  जो  पद्धति  है  उस  को  रिप्लेस  करते
 केलिए  झझरी  तक  शासन  ने  शमी  तक  कुछ
 नही  क्रिया  है।  यह  इतना  कठिन  काम  है,
 म्रहाजनों  को  किस  तरह  से  निकालना  है  यह
 समस्या  सामने  है  |

 रीजनल  बरल  बौना  कप  ने  अमी
 शमी  भोपाल  में  खोला  है।  भोपाल  से
 खोल)  से  क्या  फ  यदा  है  स्पो  ि  वह  केवल
 0  मील  लेक  कर्जा  देते  है  ।  महाजन  तो
 20-20  शार  30-30  40-40
 मील  तक  कर्जा  देते  है  ौर  उस  की  बतूल
 करने  के  लिए  खनते  पास  मशीनरी  है!  वह
 अपने  मकीम  को  परतें है  जोरावर  कर्जा
 वसूल  लेते  है।  कर्जा  वसूल  बरतने  वे  लिये
 कोई  मशीनों  नही  है  |  हमारे  मध्य  प्रदेश  में
 सेवा  से  चादर।  पानी  बीर'  मील  दूर  है  कौर
 का वरी  चार्टर  मर  दूर  है।  अगर  उतनी
 दूरी  से  भास्कर  कर्जा  लेने  ५  लिए  ऑझायेंगे
 तो  बैक  a  ऐंजेब्ट  होगा  कि  तुम्हरा  इलाका
 यहा  से  बास  मोल  या  तोरू  मील  दूर  है
 इ  ,लिये  हम  कर्जा देन  क  लिए  तैयार  नही  है
 एवो  हालत  से  वह  काश्तक/८  फिर  महाजन
 बपा हा  जायेगे  ।  इसलिये  मैं  कहना  चाहता
 है  कि  आप  ईन  बाती  पर  ध्यान  दें  कौर
 एतबार  से  उसकी  प्रोद [स  को  लेने  का
 प्रवीन  भी  रखे  |  इस  बिल  का  समर्थन

 ' करत  हुए  मैं  आपसे  कहना  चाहता  कि
 प्राय  काश्त  से  बोलपुर  लेने  शौर  दूसरी
 बातो  की  व्यवस्था  इस  बिल  #े  करे  ।

 SHRI  SYED  AHMED  AGA  (Bara-
 mulla)  The  establishment  of  the  Re-
 Sonal  Rural  Bank  is  a  very  welcome
 step  for  the  simple  reason  that  the

 Bil
 intention  ig  to  help  the  have-nots  and
 the  small  farmers  Earlier  also,  co-
 oporative  societi¢g  came  into  being
 with  the  same  object,  but  actually  they
 could  not  succeed  in  helping  thege
 weaker  sections  because  they
 were  small  go  far  as  ther  capital
 structure  was  concerned,  and  very
 much  dependent  upon  the  Reserve
 Bank  But  I  think  thesa  Regional
 Banks  are  going  to  have  a  good  capital
 structure  and  will  not  be  dependent
 on  the  Reserve  Bank

 I  hope  tliat  one  of  these  banks  will
 be  allotted  to  Jammu  and  Kashmir
 also  In  case  we  are  allowe]j  one
 bank,  I  would  hke  to  suggest  that  it
 should  not  go  to  the  help  of  the  land-
 lords,  the  upper  muddle  clase  and
 others  hke  them  and  agaim  ignore  the
 have-nots  who  have  always  been  ig-
 nored  for  one  reason  or  other

 Again,  these  banks  should  not  Meave
 out  the  artisans  and  the  craftsmen
 because  they  hava  come  into  being
 only  for  the  purpoge  of  helping  such
 classes  If  they  are  established,  they
 should  not  again  say  that  these  people
 are  not  credit-worthy,  that  they  wilP
 not  be  able  to  pay  back  the  lcans  and
 therefore  loang  cannot  be  advanced
 to  them

 The  other  aspect  is  that  isolated
 actiong  like  this  are  al)  mght,  but  they
 are  not  going  to  do  any  good  because
 the  improvement  of  the  weaker  sec-
 tions  15  dependent  on  many  mores
 things  For  example,  in  Kashmir  we
 have  many  orchards  The  owners  of
 the  big  orchards  can  go  to  the  mandis
 outmde  the  State  and  market  their
 produce,  but  the  owners  of  smaller
 orchards  consisting  of  five  or  ten  trees
 only  cannot  afford  to  do  so  and  they
 have  to  sell  their  produce  at  distress
 prices  to  whoever  will  take  them
 These  banks  can  help  them  to  keep
 back  their  stock  and  sell  them  at  a
 proper  price,  but  that  along  will  not
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 help.  One-third  of  the  total  produc-
 tien  of  fruits  just  falls  from  the  trees
 and  a  certain  portion  is  pecked  by
 birds,  and  they  cannot  be  sold  in  the
 market.  So,  it  is  necessary  that  we
 must  have  the  fruit  processing  indus-
 try  for  using  such  fruits  without
 allowing  them  to  go  to  waste.  I  woulg
 prefer  Government  taking  it  up,  but
 there  are  many  things  that  Govern-
 ment  does  not  take  up.  The  difficulty
 with  the  fruit  processing  industry  in
 Kashmir  is  that  sugar  has  to  be
 brought  from  outside  to  Kashmur.
 Therefore,  what  is  important  is  to
 make  the  fruit  content  more  in  fruit
 preservation  and  the  sugar  content
 less,  which  would  be  better  from  the
 point  of  view  of  health  also.  This
 cannot  be  done  by  the  credit  of  the
 Rural  Bank,  this  has  to  be  done  by  the
 Government  Government  have  to
 tome  to  the  help  of  those  rural  people
 or  the  food  processing  plants  for  edu-
 cating  public  opinion  outside  that  the
 food  content  is  better  for  you  and  not
 the  gugar  content  so  that  they  buy  it
 Therefore,  an  outright  grant  has  got
 to  go  to  the  food  processing  plants.

 Many  years  ago,  I  wanted  to  move
 it.  I  said  that  the  food  processing
 plants  could  come  up,  but  the  grant
 did  not  come  and  the  whole  thing  col-
 lapsed.

 The  other  point  is  about  the  artisana
 and  the  craftsmen,  They  are  agair
 dependent.  You  might  give  them  bank
 loan  and  other  things,  but  they  want
 to  dispose  of  their  goods.  How  do
 they  dispose  of  their  goods?  The
 Gevernment  does  not  buy;  Govern-

 ment  buys  from  the  big  shopkeepers.
 A  team  is  sent  by  the  Cottage  Indus-
 tey  Emporium  there,  They  buy  the
 goods  from  the  top  class  people  and
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 not  the  poor  people.  They  ignore  the
 poor  man  completely.  If  the  Govern-
 ment  does  not  come  to  their  help  and
 does  not  ask  those  people  to  buy  from
 this  class  of  people,  it  can  do  no  good,

 I  want  to  give  you  an  instance. Some  time  ago,  I  had  something  to  do with  the  industrial  craftsmen  there
 about  the  sale  of  their  goods,  “I  made
 4  complaint  about  it,  At  that  time,  the
 Indian  Co-operative  Union  was  under
 Kamla  Devi  Chattopadhyaya.  They were  buying  the  goods,  but  they  did
 not  have  funds,  They  used  to  take
 gocds  from  the  poor  people  on  con-
 signment  basis  as  they  could  not  afford
 to  pay.  I  came  here  with  the  demand
 that  they  should  be  provided  with
 fund  so  that  they  could  buy  goods
 outright.  What  happened  then?  I
 said  that  the  Indian  Co-operutive
 Union  should  be  provided  wnh  funds
 so  that  they  could  buy  the  goods  out-
 right.  I  do  not  want  any  grart,  any
 aid,  any  help,  because  I  can  borrow
 trom  elsewhere.  After  that  what  had
 happened?  After  the  Indian  Co-
 operative  Union  was  provided  with
 funds  it  was  converted  into  a  Cottage
 Industry  Emporium  and  they  did  not
 buy  goods  from  those  people  from
 whom  they  were  taking  goods  on
 consignment  basis?  They  now  went
 to  the  rich  people  and  purchased  from
 them.  I  told  them  that  I  had  fought
 for  them  for  fund  and  now  they  were
 ignoring  those  poor  people.  This  is
 what  happens.  I  want  to  make  one
 point.  This  must  be  known  to  the
 Government  and  the  Government
 must  be  alive  to  the  fact  that  after  all,
 the  rich  people  take  articles  ultimate-
 ly  from  the  same  craftsman.  It  is  the
 craftsmen  who  are  producing  the  arti-~
 cles  and  the  rich  people  buy  them  and
 place  them  in  good  show-rooms.  The
 tach  people  do  not  produce  them-
 selves.  So,  the  point  which  I  would
 like  to  make  is  that  an  isolated  rural
 bank  will  not  help  unless  it  is  doye-
 tailed  with  the  food  processing  units,
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 so  far  as  the  agricultural  sector  is
 concerned  and  the  marketing  of  the
 industrial  goods—so  far  95  goods  pro-
 duced  by  the  craftemen  and  the  small
 artisans—are  concerned  I  hope  the
 Government  will  try  to  coordinate  the
 activities  of  the  rural  bank  with  the
 other  Ministries  and  see  that  this  bank
 does  something.

 8  bra.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock

 The  Lok  Sabla  re-assembled  after
 Lunch  at  Fourteen  of  the  Clock,

 {Mr.  Derury-Speaker  का  the  Chatr]

 REGIONAL  RURAL  BANKS  BILL—
 Contd,

 MR  DEPUTY-SPEAKER  Shri
 Jagannath  Mishra

 aft  जगन्नाथ  मित्र  (मधुबनी  )  :  उपाध्यक्ष
 महोदय,  हिन्दुस्तान  थानों  में  बसता  है  t

 हिन्दुस्तान  की  उन्नति  तभी  सम्भव  है  जब
 गायों  की  उन्नति  होगी।  इस  विषय  को
 ध्यान  में  रखते  हुए  मैं  कहना  चाहता  कि  राज
 का  यह  विधेयक  जिस  पर  इस  समय  च्च्चों
 अचल  रही  है  बढ़ा  ही  प्रभावकारी  और  उत्तम
 विधेयक  है।  श्रीम,  इस  विधेयक  का
 उद्देश्य  है  कि  प्रामीण  क्षेत्रों  में  कृषि,  व्यापार
 वाणिज्य,  उद्योग  तथा  अन्य  कार्यों  क ेविकास
 के  लिये  प्रयास  हो  कौर  उस  प्रयास  का  नाम
 है--रीजनल  तरल  बैक  |  श्री मन,  नाम
 से  तो  मैं  उतना  ज्यादा  प्रभावित  नहीं  हू,
 कारण  कि  इस  में  "रीजनल  शब्द  जुड़ा  हुआ
 हैं,  ल ेकिन  सी  इस  को  जैसा  रूप  दिया  गया
 है  उसमें  रीजतल  का  ही  साम  लेता  होगा  1
 लेकिन  में  सरकार  से झाम्रहू  करना  चाहुंगा---
 इसका  अन्तिम  नज़्म  होता  चाहिये--रीजनल
 शब्द  को  हया  कर  केवल  ग्रह  बेक'  ही  रखना  |
 श्रीमन्  भाज  भागों  की  जो  हालत  है.  ay  किसी

 758
 Bill

 5

 से  छिपी  नहीं  है।  भाप  भी  उ  से  पूरी
 तरह  परिचित  हैं--भ्राजादी  के  28  वर्षों  के
 बाद  भी  विकास  के  किरण  वहां  नही  पहुंच
 सकी  है  ।  जब-जब  भी  इस  के  विकास  के
 नाम  पर  हम  ने  काम  किये,  लेकिन  उस  की
 किरण  केवल  बडे  शहरों  तक  ही  सीमित  रही,
 शहरों  की  दीवारों  को  छेद  कर  गायों  तक
 नही  पहुंच  सकी,  लेकिन  आज  के  विधेयक  से

 मुझे  भाषा  है  कि  हर  यह  किरण  गायों  तक

 पहुँचेगी  शौर  गांवों  का  विकास  सम्भव
 हो  सकेगा  i

 श्री मन,  आज  हमारे  ग्रामीण  परेशान
 हैं  1  प्रथम  तो  इस  लिये  कि  उन  में  से
 अधिकाश  के  पास  जमीन  नहीं  है।  दूसरे
 यदि  किसी  के  पास  जमीन  है  भी,  तो  उस
 की  इतनी  हैसियत  नहीं  है  कि  बह  बेमानी
 कौर  झ्राधुनिक  उपक  रणों  को  खरीद  सके  कौर
 झपने  खेतों  का  विकास  कर  सके  ।  किसी  भी
 क्षेत्र  का  विकास  खेती  अथवा  उद्योगों  के
 विकास  पर  सिर भर  करता  है,  लेकिन  दोनों  के
 लिये  पैसे  की  जरूरत  होती  है,  न  उन  के  पास
 खेती  के  घि  कास  के  लिये  पैसा  है  कौर  न
 उघोग  घन्खों के लिये पैसा के  लिये  पैसा  है।  जीवन-यापन
 के  लिये  लोगों  को  महाजनों  का  कर्जदार  बनना
 पडता  है  और  ये  महाजन  कितने  बडे  होते  है,
 कितने  निष्ठुर  होते  है--यह  कहने  की
 आवश्यकता  नही  है  अगप  अच्छी  तरह  से  जानते
 हैं।  गरीब  हमेशा  उस  के  चंगुल  भें  ५  सा  रहता
 है,  उस  के  बहा  से  निकलने  का  कोई  साधन
 नहीं  है।  यह  विधेयक  ही  इस  सम्बन्ध  में
 एक  भाषा  की  किरण  है  ।  यदि  यह  विधि-
 यक  यहा  पासे  ही  जाता  है  तो  मेरा
 विश्वास  है  कि  इस  से  गरीबों  का  उद्धार
 होगा  ।  इसलिये,  लीमन,  इस  विधेयक
 जो  धाराये  कौर  उपधारा ये  है,  थे  बहुत  ही
 प्रभावकारी  हूँ  और  उत्तम  हूँ,  किर  भी  मैं
 अपने  कुछ  सुझाव  बाप  के  समक्ष  रखना
 चाहता  हूं  शौर  लाशों  करता  हूं  कि  आप  उस
 पर  गम्भीरता  से  विचार  करेंगे  q



 I59  Reg!  Rural  Banks
 Bil

 [at  जगन्नाथ  मिश्र]

 भी  पाच  ऐसे  बैंकों  की  स्थापना  हुई
 है  कौर  इंस  विधेयक  में  कहा  गया  है  कि  मार्च
 977  तक  पत्रास  और  ऐसे  बैक  बोले

 जायेगे,  लेकिन  यह  तो  दाल  में  नमक  के
 बराबर  है,  कठिनाई  तो  वैसी  की  जैसी  बनी

 रपटेगी  भी  भी  ऐसे  बहुत  सारे  बैंक

 खुले  हैं,  भले  ही  उन  का  नाम  रीजनल  रू  रल
 बैंक  नही  है  जिन  के  उद्देश्यों  म ेकहा  गया  है---
 गरीबों  का  भला  करना  लेकिन  उन  के  कार्य
 कलापों  कौर  उपलब्धियों  को  देखकर  यह
 कहना  पिता  है  कि  धनी  पति  हु?  है  और
 गरीब  गरीब  i  इस  विधेयक  को  यदि  बाप
 झरोकों  के  लिये  लाभदायक  बनाना  चाहते
 है  तो  हमे  इस  की  शाखाये  जहा-तहा  बोलनी
 होगी  ।  मेरे  विचार  में  प्रारम्भ  मे  सो  इसे
 है. | ज  स्तर  पर  खोला  जाय  ताकि  ग्रामीण
 बहा  तक  प्रमुख  सके  ।  इस  काम  के  लिये
 बाप  को  कर्मचारियों  की  आवश्यकता  होगी
 झझब  मर  भाप  शहरों  के  कर्मचारियों  को
 बहा  लाद  देते  है,  जिन  को  देहातों  का  शान

 नहीं  है,  जो  वहा  की  समस्या  से  पश्चात

 सही  है,  तो  वही  हालत  होगी  जो  शब  तक
 होती  रही  है  |  इस  लिये  मेरा

 सुझाव  है  कि  ऐसे  लोगो  को  वहा  नियुक्त
 किया  जाय  जिन  को  देहातों  की  समस्याझों
 का  ज्ञात  है  वन  को  इस  काम  में  प्रशिक्षित
 किया  जाय  कौर  वे  लोग  इस  उद्देश्य  से  वहा
 जाय  कि  थे  बहा  केवल  कर्स  पर  बैठने  के
 लिये  नहों  धाये  हैं,  समाजसेवा  के  लिये  शाये
 है,  गरीबों  के  उद्धार  के  लिये  शाये  है  1

 इस  बैकों  के  संचालन  के  लिये  निदेशक
 बो  का  सहित  हा  है  |  इस  विधेयक  के

 मुताबिक  इस  में  केन्द्रीय  सरकार  के  प्रतिनिधि

 होगे,  राज्य  सरकार  के  श्रतिनिध्ति  होंगे
 तथा  कुछ  दूसरे  लोग  होगे।  लेकिन

 जो  वास्तविक  प्रतिनिधि  है  1 4  के
 शामों  की  चर्चा  इस  से  नहीं  हुई  है  ।  मेरा
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 विचार  हैं  कि  च्च्  ब्रोड  में  कम  से  कच्  जो
 अध्यक्ष  कृषि बजे  के  लोग  हैँ,  जो  कलाकार
 है,  किसान  मजदूर  हैं,  छोटे  शुन्ट्रेम्योर्स
 है,  उत  के  प्रतिनिधियों  को  अवश्य
 रना  भआाहियें,  जो  अपनी  बात  को  बहा
 जोड़  के  सामने  रखे  सके  और  अपनी
 समस्या प्र ों  कौ  श्रुति  करा  कके 1  श्री मनु,
 आज  कर्ज  देने  में  जो  सब  से  कठिन  भोज
 सामने  जाती है,  वह  है--जमानत देना  वस
 को  सबूत  देना  होता  है  कि  42  पास  इतनी
 सम्पति  है,  तक  उस  को  कर्ज  मिलता  है  ।
 हमारे  ग्रामीणों  की  झाऊ  जो  हालत  है  उस
 की  चर्चा  मैंने  शाप  के  सामने  पहले  की  है-
 उस के  पास  न  तो  जमीन  है  कौर  न  कोई  दूसरी
 सम्पत्ति  है--ऐसी  हालत  मे  उसे  कर्ज  कैसे
 मिलेगा  ।  मेरा  सुझाव  है  कि  हमारे  प्रधान
 मंत्री  जी  के  बीस  सूत्री  कार्यक्रम  में  हू  बात
 चकित  है  कि  हम  ग़रीबों  को  जमीन  देंगे  t
 तो  इस  भ्राता  पत्र  जब  कृषि  का  सामान
 देते  है  या  जमीन  देते  है  किसी  भूमिहीन  को,
 उसी  वक्त  ऐसी'  व्यवस्था  हो  कि  हम  उस  को
 कृषि  के  लायक  उस  की  प्रावश्यकतानुसार
 या  तो  उपकरण  दे  या  उन  को  ख़रीदने
 के  लिये  फँसा  दे  जिस  से  वह  उपकरण
 खरीद  सके  और  खेती  का  काम  कर  सके  ।
 यह  बहुत  प्रावश्यक  है

 कर्मचारी  जो  कर्ज  देते  है  मेरा  निवेदन
 है  कि  उन  में  समाज  सेवा  की  भावना  होनी
 चाहिये,  उन्हे  उदारता  बरतनी  होगी  ।  जैसे
 झगर  किसी  के  पास  जमीन  नहीं  है  बल्कि  मकान
 है  तो  उस  की  वैल्यू  के  मुताबिक  गरीब  को
 कर्ज  दे,  भ्रमर  मकान  नहीं  है  कोई  कौर  सम्पत्ति

 है  तो  उस  के  मुताबिक  कर्ज  दे,  और  अगर  वह
 ो  नहीं तो  पंचायत  के  गा  रखकर  बनने  पर  उसे

 को  कर्ज दे  कौर  झगर यह ्  भी  न  हो  तो  उस  के
 शरीर पर  कर्ज  मिले  ।  भ्र भी  ऐसा  नहीं  होता
 जिस  के  कारण  उन  को  बड़ी  'दिक्कतों  का
 सामना  करना  पड़  पड़ा  है।  हम  कुसुम
 बताते  जा  रहे  ¢  fe  गरीब  जोग  जो  कर्जो
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 'महाजनी  से  लि ग्रे  हुए  हैं  रहे  कर्जा  शद  न  करें  ।
 इस  वजह  से  वह  गरीब  लोगों  को  कर्ज  नहीं
 मिल  रहा  है  7  भ्रम  मान  लीजिये  उस
 के  पास  खाने  को  कुछ  नहीं  है,
 सूरत  बह  बैंक  से  पैसा  ले  नही  सकता  और

 महाजन  डर  के  मारे  देता  नहीं  है,  इस  विकट
 परिस्थिति  को  ध्यान  में  रखते  हुए  बैंक  की

 कार्यवाही  ऐसी  होनी  चाहिये  कि  जब  आवश्य-
 कला  पड़े  तभी  उसे  मदद  मिल  जाय
 तब  इस  विधेयक  की  उपयोगिता  होगी,  इस
 योजना  का  मकसद  पूरा  होगा  |

 धारा  9  के  मुताबिक  इन  लोगों  के
 अतिनिधि  भ्रवश्यक  होने  चाहिये  जिन  की  मैंने

 पहले  चर्चा  की  है  ।  तभी यह  योजना  उपयोगी

 हो  सकेगी  ।  धारा  में  कहा  गया  है  कि
 चेयरमैन  का  पाच  वर्ष  का  टर्म  होगा  और
 साथ  ही  यह  भी  कहा  गया  हैकि  उस  का

 दूसरा  दम  भी  दिय।  जा  सकता  है।  मेरा
 कहना  है  कि  उसे  5  साल  के  बदले  3  साल
 का  टर्म  दिया  जाय  और  दुबारा  मौका  देने
 के  बाद  फिर  तीसरी  बार  मोका  न  दिया
 जाय  t

 are  32  (2)  में  है  कि  अगर  कोई
 चेयरमैन  इस्तीफा  दे  दे  तो  क्या  हीरा  मेरा
 बहना  है  कि  बिना  सोच  विचार  के  अगर
 इस्तीफा  देता  है  तो  हमें  इस्तीफा  मानने
 र्म  हिचकिचाहट  नहीं  होनी  चाहिए  1
 इसी  तरह  संधारा  17 में  कर्मचारियों  की

 नियुक्ति  के  सम्बन्ध  मे  कहा  गया  है  t
 au  कहना  है  कि  इस  में  लोकल  लोगों
 को  प्रीफरेंस  देना  चाहिए  क्यों  कि  वह
 स्थानीय  लोगों  से  परिचित  होते  है  शौर
 वह  उन  की  मदद  कर  सकेंगे  ।  इस  काम
 के  लिए  घोड़ा  बहुत  उन  को  प्रशिक्षण
 दे  कर  नियुक्त  किया  जाना  चाहिए  ।

 अन्त  मे  यही  कहूंगा  कि  50  बैक
 खोलते  की  चर्चा  चल  रही  है  जो  बहुत

 2i22  te  ....«&
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 कम  है।  मैं  फिर  कहता  हूं  कि  बैकों  की
 संख्या  बकायों  जाय  जिस  से  धिक  से
 अधिक  गरीब  लोगों  को  इस  से  फ़ायदा

 हो  1  और  यह  जो  रूरल  बैक  खोलने  जा
 रहे  हैं  उनकी  घबृटिलिटी  को  धर-कर  तक

 पहुंचा  देना  है  जिस  से  गरीबों  का  उद्धार

 हो ।

 इन  शब्दों  के  साथ  मैं  इस  विधेयक
 का  समन  करता  हैं  ।

 SHRI  ARAVINDA  BALA  PAJA-
 NOR  (Pondicherry):  Mr.  Deputy-
 Speaker,  Sir,  at  the  outset  I  welcome
 this  Bill  and  I  congratulate  the  hon.
 Minister  for  two  reasons.  As  far  as
 the  Bill  is  concerned,  I  fcel  that  it  has
 been  drafted  well.  Some  hon.  mem-
 bers  expressed  some  fears,  but  I  de
 not  have  any,  because  it  has  a  wide
 ambit,  it  is  so  loosely  worded  that  it
 can  include  anything  at  later  stages  झ
 the  rules  provide.  I  also  want  to  cone
 gratulate  the  hon.  Minster  on  this
 that  he  has  stated  clearly  in  his  ‘ob-
 jects  that  7  is  to  improve  the  economy.
 In  other  words,  it  is  to  create  a  self
 generating  economy  in  this  country.
 As  far  as  the  other  Bills  lik>  that  re-
 lating  to  smugglers  and  other  things
 are  concerned.  J  view  them  as  negative
 Bills,  but  so  far  as  this  Br'l  is  con-
 cerned,  it  is  a  positive  piece  of  iegis-
 lation  that  can  create  a  self-generat-
 ing  economy;  it  will  touch  practically
 85  per  cent  of  the  population  of  this
 country.  When  we  talk  about  self-
 generating  economy.  T  would  like  te
 point  this  out.  In  the  year  1954,  a
 rural  credit  survey  was  made  by  the
 Reserve  Bank  and  by  Mr.  Karve.  and
 they  said  that  the  rural]  indebtedness
 in  this  country  was  to  the  tune  of
 Rs  2,000  to  Rs.  8,000  crores.  This
 morning  an  hon,  Member  said  how
 these  people  by  these  Regional  Rural
 Banks  are  going  to  fill  in  the  gap  or
 pav  back  the  loan  of  Rs.  3.000  crores.
 I  am  not  in  agreement  with  this  kind



 i6q  0s:  ‘Regl.
 ied

 Banks  TANDARY  at,  388

 {Shri  Aravinda  Bala  Pajanor]
 of  statement  because  this  is  only  to
 give  input  or  to  create  a  generating
 power  in  the  economy.  Many  of  us
 here  in  the  House  as  also  outside  have
 talked  about  the  20-point  programme,
 But  the  question  is  how  it  is  going  to
 be  implemented.  Some  of  them  have
 called  it  a  modern  Bhagwat  Gita.  I
 am  not  of  that  view.  It  is  not  to  be
 réad  and  kept  like  that.  This  has  io
 be  implemented  through  pieces  of
 legislation  like  this.  That  is  why,  st
 the  outset  I  congratulated  the  Minister
 for  this  piece  of  legislation.  This  piece
 of  legislation  can  create  generating
 fewer  for  the  rural  population  to  sur-
 vive  in  their  dwindling  economy.

 It  was  mentioned  that  this  is  to  help
 the  marginal  farmers,  the  smaller
 farmers,  the  artisans  and  others  who
 live  in  the  villages.  I  think,  there  ia
 @ne  scheme  for  helping  the  marginal
 farmers  through  the  banks  and  there
 are  a  number  of  banks  which  are
 helping  the  agriculturists.  But  there
 they  fai]  because  the  commercial  banks
 or  the  nationalised  banks  do  not  go  to
 the  root  of  the  problem  and  help  them.
 ¥f  I  remember  correctly,  in  the  sou~
 fhern  State,  the  State  Bank  has  adopt-
 ed  one  village  and  there  they  give  a
 Package  plan  for  all  the  needs  of  the
 agricultural  society.  They  give  crop
 imsurance,  they  give  industrial  ideas
 and  they  also  help  financially,  but  if
 you  want  to  help  them  through  this
 piece  of  legislation  by  giving  them
 Joan  only.  I  am  afraid,  this  will  not
 solve  the  problem.

 As  you  know,  Sir.  the  Rural  Credit
 Survey  Report  954  had  indicated  that
 aimply  giving  Joans  to  the  farmers  or
 the  marginal  farmers,  as  We  call  them
 in  the  modern  terminology,  and  the
 Yandless  labourers,  as  we  very  often
 call  them,  would  not  be  helpful,  un=
 fess  you  give  them  the  ideas  to  save
 ime  and  to  use  the  time  in  a  pro-
 @uctive  manner  to  improve  their
 economy.  Alms  cannot  help  this  coun-

 It  is  indicated  in  this  legislation  that
 50  regional  banks  will  be  set  up.  I
 do  not  know,  how  the  hon,  Minister
 is  going  to  divide  this  country  into  50
 zones.  I  come  from  a  Union  Territory;
 I  do  not  know,  how  he  is  going  to  take
 eare  of  it.  In  the  Fmancial  Memoran-
 dum  attached  to  the  Bill,  he  says  that
 Rs,  6.52  crores  would  be  needed  for  it.
 There  are  a  number  of  Union  Terri-
 tories.  In  the  definition  clause,  it  is
 ssid  that  the  “Slate  Government”
 means  in  relation  to  a  Regional  Rural
 Bank  established  in  a  Union  Territory,
 the  Central  Government.  The  State
 Government  has  to  give  498  per  cent
 and  the  Central  Government  50  per
 cent  of  the  Ioan.  That  means  65  per
 cent  will  be  there  from  the  Central
 Government.  It  may  not,  therefore,
 be  Rs  6.52  crores,  it  may  be  much
 more  than  that.

 ]  think,  the  Minister  is  having  ar
 idea  in  his  mind  to  divide  the  coun-
 try  into  50  parts  and  these  50  parts
 will  have  their  own  regiona)  centres
 and  these  regional  centres  will  have
 the  power  to  create  a  number  of  small
 banks  or  the  branches  all  over  the
 country.  It  is  also  stated  that  the
 Bank  will  sponsor,  or  the  nationalised
 banks  and  the  commercial  banks  of
 the  private  hanks  may  be
 permitted  to  sponsor  A  particular
 village  or  a  number  of  villages
 to  be  taken  into  its  ambit  and  then  the
 Central  Government  can  come  in’
 through  the  Rural  Regional  Bank  to
 finance,  advise  and  guide  them.  As
 far  as  the  finance  is  concerned,  Gov-
 ernment  can  create  finance,  but  to
 guide  them  and  advise  them  you  re-
 quire  experts.
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 They  have  spoken  about  the  direc-
 vtors,  the  management  committee,  etc.
 That  is  the  reason,  I  say  that  they
 have  so  loosely  worded  the  Bill  that
 they  can  improve  the  situation  ag  they
 gain  experience  in  due  course  of  time
 We  have  had  a  bitter  experience.
 When  you  appoint  directors,  bureau-
 crats  will  be  appointed;  they  do  not
 understand  rural  problems.  Many  of
 us  are  from  villages  and  we  under-
 stand  rural  problems.  We  require  ex-
 pertise  for  the  rural  areas.  What  kind
 of  expertise  ig  required  in  these  areas
 is  a  question  to  be  understood  from
 the  farmers’  point  of  view.  Therefore,
 when  you  appoint  Directors  or  when
 you  appoint  Members  to  the  Com-
 mittee,  you  please  look  to  this  small
 fact,  whether  they  are  suited  for  that
 Particular  post.  If  you  take  a  Punjab
 man  and  post  him  to  Tamil  Nadu,  I
 am  afraid  he  will  not  do  the  job  satis-
 factorily.  Similarly,  if  you  take  ७  man
 from  Kerala  and  post  him  to  Bihar,
 he  will  not  be  able  to  understand  the
 problems  of  the  place.  So,  it  is  better
 to  take  people  from  the  local  areas  ind
 inject  them  into  these  committees  or
 Boards  ang  develop  the  area  concern-
 ed.

 When  you  want  to  develop  these
 banks  with  the  help  of  co-operatives,
 I  remember  the  sad  experience  I  had
 It  wag  in  one  of  the  Southern  States.
 I  would  not  name  it.  They  publicised
 that  they  would  help  co-operative
 unions.  A  Drivers’  Union  approached
 them  for  some  help  and  they  were
 asked  to  contribute  a  sum  of  Rs.  10,000.
 which  they  instantly  did,  bui  the  Bank
 is  not  coming  forward  with  its  pro-
 mised  help.  All  the  time  they  state
 that  they  are  studying  the  matter
 This  is  a  typical  bureaucratic  attitude
 and  if  that  is  also  followed  in  this
 Bill,  Il  am  afraid,  we  will  never
 achieve  the  aims  for  which  this  legis-
 lation  is  meant.

 Bi
 So,  I  would  request  the  hon,  Minis- ter  to  say—I  will  be  failing  in  my duty  if  I  do  not  say  that—whether  he

 is  contemplating  Pondicherry  and
 other  Union  Territories  to  be  covered
 by  this  legislation  He  said  that  they have  already  fixed  five  banks  and  that
 two  more  banks  are  coming  up.  I
 hope  the  Minister  will  see  that  the
 Union  Territory  of  Pondicherry  is  also
 included  in  one  of  the  5  Banks  which
 are  contemplated.

 SHRI  B.  छू.  DASCHOWDHURY
 (Cooch-Behar):  I  welcome  this  parti. cular  measure  and  the  Bill  brought
 forward  by  the  hon.  Minister.  No
 doubt  many  hon.  Members  have
 spoken  in  favour  of  the  Bill  barring one  or  two  who  have  expressed  their
 opinion  in  the  reverse  direction

 What  I  find  from  the  Bill  is  that  the
 main  thing  has  heen  missed.  Why  are
 we  coming  to-day  with  this  new  idea
 of  Regional  Rural  Banks?  It  is  be-
 cause  for  so  many  years  we  have  been
 seeing  the  various  aspects  of  the  in-
 built  operations  of  the  financial  in-
 stitutions  meant  for  these  people  for
 whom  this  Bill  provides  for.  What  are
 those?  Recently.  after  nationalisation,
 some  of  the  banks  were  asked  to  have
 branches  in  rural  areas  Then  in  rural
 areas  we  have  the  co-operative  in-
 stitutions.  Then.  there  is  the  Agricul-
 tural  Refinance  Corporation.  The  sum
 total  of  all  this  j,  that  we  are  not  yet
 in  a  position  to  et  even  20  per  cent
 benefits  to  those  for  whom  it  is  meant.
 Having  regard  to  the  fact  that  this  is
 the  basic  rationa’=  of  having  Regional
 Rural  Banks,  th-  Government  has  now
 come  forward  with  the  idea  which  I
 welcome,  to  have  a  sort  of  a  via  media,
 not  on  the  basis  of  the  co-operstions,
 not  on  the  bagis  cf  +¢he  commercial
 banks,  but  in  between  these  two.  It
 will  have  the  merits  of  the  co-
 operative  banks.  It  can  go  easily  to
 the  rural  people,  the  agriculturist,  the
 artisan,  etc.,  and  also  it  will  have  98
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 certain  commercial  expertise,  Why
 &fe  not  our  co-operative  institutions?
 ‘the  Agricultural  Refinance  Corporation
 and  other  so-called  instituthons  jn  the
 line  in  a  position  to  satisty  even  to  the
 extent  of  20  per  cent  of  the  needs  in
 this  regard?  The  basic  reason  ig  we
 have  certain  operational  difficulties  or
 drawbacks  either  in  the  co-operatives
 or  in  the  other  institutions.  They
 want  a  sort  of  security  against  the
 money  advanced  or  some  capital  im-
 vested.  Even  in  the  co-operatives  they
 have  stipulated  certain  formulations.

 But  our  concern  is  the  poor  people.  Un-
 fortunately,  all  these  small  and  mar-
 ginal  farmers  in  the  country,  about  70
 per  cent  of  them,  are  really  poor  peo-
 ple  and  these  are  the  people  who,  a-
 cording  to  the  Planning  Commission,
 are  living  below  the  poverty  line  It

 ™may  come  to  40  or  45  or  50  per  cent
 of  the  total  population.  In  some
 States,  it  will  be  more.  But  what
 should  be  our  approach?  Our  ap-
 Preach  should  be  whether  we  can  just
 lend  some  amount  of  money  for  pro-
 ductive  purposes  either  to  particular
 artisans  or  to  group  of  agriculturists
 or  individual  agriculturists  or  farmers
 without  having  any  security.  The
 question  is  whether  giving  of  loans  or
 some  financial  assistance  to  those  peo-
 ple  should  be  asset  based  or  ii  should
 be  on  the  basis  of  its  own  productive
 products?  When  a  poor  agriculturist
 g0es  to  the  rura]  bank,  the  question  i<
 asked  whether  he  has  land  Often,  he
 says,  “I  am  a  landless  labourer,  I  have
 no  land,  but  I  can  put  forth  labour”
 This  labour  must  be  utilised  for  the
 productive  purposes  in  order  to  re-
 juvenate  national  economy.  That  is

 the  basic  idea.

 T  would  lke  to  emphasise  that  due
 consideration  may  be  given  to  the  in-
 built  drawbacks  of  these  institutions
 which  we  had  so  far.  These  in-built
 drawbacks  must  be  removed.  Those
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 drawbacks  can  be  removed  0079  if.the
 Process  of  this  asset-based  iogn  is
 given  a  go  by.

 Now  I  come  to  the  question  as  to
 how  to  come  forward  with  help.  I  can
 give  a  suggestion  to  the  honourable
 Minister  in  this  regard.  There  is  an
 artisan.  He  may  not  have  land  =  or
 small  securities.  He  can  produce
 something  with  his  own  sweated
 labour.  That  daily  sweated  labour  is
 worth  Rs.  10.  By  his  sweated  labour
 he  can  produce  a  little  raw  material
 worth  Rs,  20  or  Rs.  30  in  the  market.
 This  productive  labour  can  be  capl-
 talised  in  the  form  of  giving  certain
 loans  and  assistance  from  these  banks.
 That  should  be  the  idea.  You  can

 have  a  simple  economic  theory.  Sup-
 pose  ‘C’  is  the  capital.  Capntal  ig
 equal  to  the  economic  value  of  the
 product  plus  this  labour  and  the  pro-
 duct  coming  out  is  multipheq  by  his
 own  value.  To  that  extent  loan  can
 be  given  to  the  person:  without
 assets,

 Sir,  this  is  a  new  idea,  J  would  only
 expect  the  hon  Minister  to  ome  for-
 ward  with  thi,  promises  Now,  how
 to  mplement  it?)  This  faciity  should
 be  extended  not  only  to  Pondicherrv,
 but  it  should  be  given  in  al  tne  dis~
 tricts—not  only  where  these  2regional
 Tural  banks  are,  but  also  ir  all  =  the
 notified  backward  district:  in  the
 country.  I  mean  to  say  this  facility
 should  not  be  limited  to  those  which
 are  earmarked  for  special]  subsmdy,  but
 to  other  districts  as  wel],  the  number

 of  which  is  184,  84  branches  should
 be  opened.  For  example,  l  would
 soy,  in  my  district  which  is  a  back-
 ward  one,  such  facility  shoulq  be
 given.

 I  would  give  another  idea  to  the  hon,
 Minister  through  you.  It  is  a  new  line
 of  thinking.  It  is  good  by  and  by  you
 are  trying  to  have  a  sort  of  control
 over  this  whole  production  and  at  the
 same  time  you  see  that  our  national
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 etonomy  prospers.  We  have  a  num-
 ber  of  commodity  boards,  such  as  Tea
 Board,  Coffee  Board  and  so  on  and  so
 forth  Also  you  are  having  a  sort  of
 Tobacco  Development  Board  For  ail
 this  plantatron,  it  78  better  to  zanalise
 Government  finances  Our  financ>s
 should  run  through  proper  channe's
 I  would  request  the  hon  Muniste:  to
 consider  whether  we  may  have  a  sort
 of  Plantation  Banks  so  that  all  plan-
 tations  of  the  cash  crops  might  te
 financed  through  the  Plantation  Bank
 We  can  directly  go  to  the  producers  of
 various  forms  of  plantations

 With  these  words,  I  thank  the  hon
 Ministe:  very  much  and  I  hope  that
 this  facility  should  be  extended  as
 far  as  possible  keeping  in  ming  what
 ever  difficulties  we  had  in  the  co
 operative  sector  or  might  have  crop.
 ped  up  here

 MR  DEPUTY-SPEAKER  I  think  the
 House  eather  agreed  that  the  Muniste~
 will  reply  at3  PM  [havea  long  list
 from  the  Congress  party  I  mili  try
 ™my  best  to  accommodate  as  manv  at
 possible  within  this  half  an  hour,  but
 I  would  iequest  them  to  confine  to
 five  minute.  so  that  more  can  huve  an
 opportunity  to  speak  I  can  only  pick
 and  choose  in  a  Situation  hke  this

 SHRI  DARBARA  SINGH  I  know
 that  you  know  so  much  of  agriculture
 that  making  a  short  speech  is  a  difficult
 task  for  you

 थी  ब्रयाशा  सिह  (होशियारपुर)
 उपाध्यक्ष  महिला,  यह  रेव्ल्यूशनरी  काम
 करने  के  लिए  नै  मिनिस्टर  साहब  को  सूबा  रक-
 बाद  देता  हू  मैं  यह  बात  इस  लिए
 कहता  हूं  कि  इस  से  पहले  रुपये  का  बहाव
 शहर  की  तरफ  था।  सब  कामिल
 बक्स  शहरों  के  बड़े  बड़े  पूंजीपतियों  को
 रुपया  देते  थे  कब  उस  सरमाये  का
 कुछ  हिस्सा  तांबों  सें  जायेगा,  अर  उन

 Bill
 att  के  पास  जायेगा,  जा  प्रोडक्शन  कौ
 बढाने  वाले  है  7  इस  कानून  वा  यही
 एक  मे  T  है।

 हम  यह  नहीं  कहते  कि  20-पार्ट
 प्रोग्राम  कोई  भगवन  गीता  है,  लेकिन
 इस  के  इम््लीमेटेशन  के  लिए  जो  कदम
 उठाया  गया  है  उस  का  हमे  सराहना  करनी
 चाहिए  ।  पहले  छाट  श्रादमों  को  वर्ज
 मिलने  का  कार्ट  सवाल  ही  नहीं  था
 हम  लाग  कई  सालो  से'  इस  हाउस  हे
 कहते  न  रहे  है  कि  देहात  में  हने  बाल
 स्माल  फार्म  लड़ लैस  कह्टीवेटर्ज़  और
 टिनाटस  की  साफ  ध्यान  दिया  जाये,  जिन
 को  बड़े  बड़  जागीरदार  शौर  सरमायादार
 कज  देते  है  शरीर  बॉडी  लेबर  की  शक्ल
 में,  या  क्रिया  और  शक्ल  मे  अपने  नीचे
 दवाये  रखते  है  ।

 यह  ठोक  है  कि  काम गेल  बेकस  बहुत
 तेजो  से  और  एफिसेसी  से  काम  कर  रहे
 है  ।  लेकिन  नान-रेज़िडेटस  के  लिए
 ट्रेन  एक्मचेज  में  अपना  हिसाब  खाने
 के  लिए  कोई  सहूलियत  नहीं  दी  गई  हैं।
 मैं  दो  माह  के  लिए  बाहर  गया  था।
 लोग  लाखा  पौड  शर  डालर  यहा  भेजने
 के  लिए  तैयार  है  लेकिन  उन  के  लिए
 कोई  अहलियत  नहीं  हैं  '  गव नं मे  ने  ्य
 बारे  मे  कदम  उठाया  है,  लेनी  नीचे
 बैक  वाले  इस  तरफ  ध्यान  नही  देते  है।
 देहात  में  यह  जा  काम  शुरू  किया  गया  है
 उस  में  यह  फारेन  एक्सचेंज  का  रुपया
 बहुत  मददगार  साबित  ही  रूकता  हूँ  ।

 पहले  विलेज  लेकर  के  लिए  पैसा
 देने  का कोई  सवाल  नहीं  था।  हम  ने
 कहा  था  कि  फसल  के  'वेस्ट  हाल  कौ  कर्ता
 दिया  जाये।  चूकि  इस  तरफ  ध्यान
 नही  दिया  गया,  इस  लि  973  और



 गा...  आल,  Rural  Banks
 Bill

 i974  से  फंड  प्रोडक्शन  मे  कमी  हुई  t

 यह  जरूरी  है  कि  हम  उत्  लोगो  को  कर्जा
 दे,  और  तेजी  से  दे,  ताकि  ये  अपनी
 'प्राउयशन  को  ज्यादा  बढ़ा.  सके  t  मा केंट
 मे  सब  से  पहले  माल  लाने  बाला  स्माल
 कासर  हाता  है।  शब  उन  लोगों  को
 लेजी  से  मदद  देना  चाहिए  ।

 मैं यह  भी  कहना  चाहता  ह  कि  इसके

 लिए  हाई  रेट  न  रखा  जाये  बल्कि

 साधारण  रेट  रखा  जाये  ।  यह  भी

 ज़रूरी  है  कि  कोआपरेटिव  सचिव  का  एक
 कॉम्प्लेक्स  बताया  जाये,  जहा  से  उन  लोगो

 को  इनपृद्स  शोर  ट्रैक्टर  को  सर्विस  मिल

 सके  ।  अगर  उन  लोगो  को  ये  चीज़

 मुहैया  नहीं  की  जायगी,  तो  इस  रुपये

 का  यूटिनाइज़शन  ठीक  तौर  पर  नही

 हो  सकेगा  ।  इस  लिए  सरकार  को  ऐसे
 कम् प्लेक से  बना  कर  छोटे  कसीनो  कौर

 टिताट्स  की  सब  ज़रूरियात  को  पूरा  करना

 चाहिए।  जहा  नक  16.4  स्केल  इडस्ट्रीज
 का  ताल्लुक  हैं  टीनएज  को  भी  कुछ
 न  कुछ  पीसा  दिया  जाये  ।  राज  हालत

 यह  है  कि  भ्रनएम्पलायड  लाग  शहर  की

 तरफ  भागते  हैं।  प्यार  सरकार  उन  को

 शहर  से  वापस  देहात  में  लाना  चाहती
 है,  वा  उस  के  लिए  देहात  में  एनोड
 इसका  का  इन्तज़ार  करना  होगा,  शीर

 बहू  तभी  हो  सकता  है,  जब  कि  गस  क्म्प्लेक्स
 बनाया  जाय  ।  मैं  मानता  ह  कि  रुपया
 क्रम  हैं  ।  इस  के  लिए  और  रुपये  की

 जरूरत  हैँ  ।  लेकिन  यह  शुरुआत  बहुत
 ओछी  दौर  इस  के  लिए  मैं  मिनिस्टर

 हुबाब  को  बधाई  देता  हूं  ।
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 ar  af,  ae  साफ़  'ायरेक्कं  जौर
 एस्ट्राब्लिशमेंट  में  कहा  से  लोग  ला  कर

 हम  पर  लाद  दिये  आपने।  हम  नही
 चाहते  कि  शहर  के  मे  हुए  लोन,  जा
 इस  वकत का  नहीं  देते  है,  जिन  मे  जनता
 अभी  भी  कायम  है,  हम  पर  लाद  दिये
 जाप,  और  वे  हमारे  काम  को  भी  इतो
 स्लो  कर  दे  कि  गायों  के  लोगों  का  कर्जा
 से  मिल  पाये  oo.  प्रोसीजर  का  हगता
 सिम्प्लीफाई  करता  चाहिए  कि  कमर  राज
 किसी  ने  जी  दो,  तो  एक  हफ्ते  में
 उस  का  वेरिफिकेशन  हो  जाये  ऑर  कर्जा
 मिल  जाये।  अगर  ऐसे  हालात  शाप
 कदा  कर  सके  ता  बड़ो  प्रगति  बात  हैं  t
 उनके  साथ  साथ  बो  साफ  डायरेक्टर
 के  सम्बन्ध  मे  यह  कहना  नाहटा  पंचायती
 राज  प्राय  यहां  कहते  है  बडा  ग्रीवा  है,
 बडी  अच्छी  चीज  है,  लेकिन  बाहर  उसका
 गला  घोटा  जा  रहा  है।  डिसट्रलाइजेशन
 जब  बाप  चाहते  है  ता  डिसमल  भोजन
 में  आप  उन  लोगो  को  लीजिए  जो  लांग
 चुन  कर  आए  है,  वहू  कोआपरेटिव  से  हो,
 लेकर  कोआपरेटिव  से  हा,  या  कहीं  शीर
 से  हो,  उन  में  से  जा  सच  के  चश्मे"  हो
 उन  को  ही  लीजिए  न  कि  कही  स  थाप
 दीजिए  ।  यह  जितना  एस्टैब्लिशमेंट
 हा  वह  वहा  से  ट्रेड  कर  के  उन  को  भेजिए
 नन  किस्म  पर  थाप  दीजिए।  इन  अल्फाज
 के  साथ  मैं  इसका  समर्थन  करता  हू

 SHRI  VASANT  SATHE  (Akola).
 Mr  Deputy  Speaker,  Sir,  I  would  like
 to  make  only  two  suggestion.  The
 first  suggestion  that  I  would  Lke  to
 make  is  this  While  we  were  thinlang
 of  having  these  rural  banks,  we  decid-
 ed  to  abolish  the  existing  banking
 arrangements  in  the  rural  areas.  We
 wanted  to  do  away  with  the  money-
 lenders  We  always  cred  that  ‘the

 capitalist  system  should  go  Uniess
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 you  have  an  alternate  system  and
 unleag  it  is  adequate  enough,  how  can
 this  be  done?  For  traders,  don't  have
 alternate  aystem.  If  you  do  not  have
 8  Substitule  arrangement  how  can  you
 abolish  the  moneylenders?  Ii  you  ७०
 not  bave  a  substitute  arrangement,
 then  the  remedy  becomes  worse  than
 the  disease.  Therefore,  sometimes  |
 felt  that  we  should  have  tried  in  some
 form  to  rationlise  and  disciple  the
 existing  system  iiself.  Anyway,  that
 is  @  larger  issue  and  I  am  not  going
 to  trouble  the  Minister.

 As  far  as  this  system  is  concerned,
 you  must  have  adequate  number  ol
 banks  and  branches  in  the  rural  creas
 it  you  really  want  them  to  be  eifec-
 tive.  But,  then  the  belp  that  should
 be  given  to  the  people  should  Le  in
 kind.  My  frend,  the  hon  Finance
 Minister  will  say  that  he  is  a  panacr
 and  be  i8  only  concerned  with  gi.ing
 money  But,  we  a»  Government,  can-
 net  adopt  such  an  uttitude  and  act  in
 water-taght  compartment  I  therelore
 suggest  that  you  should  have  an
 arrangement  by  which  you  may  lnk
 that  with  other  arrangements,  If  you
 want  to  give  any  help  do  that  in  hind
 rather  than  in  cash.  After  all,  what
 doeg  an  agriculturist  need?  You  are
 not  giving  them  the  help  which  they
 ate  going  to  use  for  Marriage  and
 other  purposes.  You  are  going  to  help
 him  for  developing  the  inputs  of  ag  de
 culture,  The  help  that  you  want  to  give
 him  should  be  in  kind.  If  you  want
 to  help  a  landless  labour,  let  him  have
 a  buffalo,  cow  or  give  him  help  itor
 development  of  poultry  You  may
 help  him  through  the  machinery  that
 you  may  have.  I  know  what  used  to
 happen  in  the  matter  of  giving  teecavi
 loan  and  things  of  that  sort.  There
 used  to  be  some  mischief  being  played
 in  the  matter  of  giving  taccavi  loan
 If  you  want  to  help  him,  please  do
 that  in  king  as  it  will  be  a  productive
 help.  If  he  is  an  artisan,  help  him  in
 getting  the  raw  materigls,  if  he  8  a
 craftsman,  give  him  help  im  getting
 the  raw  materia}  such  as  leather,  etc.,

 Bik
 Similarly,  if  he  ig  a  smithy,  give  him
 the  help  in  kind  and  mot  in  cash,  Im
 Tural  areas  try  to  help  them  through
 cooperatives  of  their  own  in  kind.  If
 this  is  done  that  would  be  better.  Thus
 Was  @  major  suggestion  that  I  wanted
 to  make  My  last  suggestion  is  this:

 That  is,  the  beard  of  directors  must
 essentially  ba  from  those  and  from
 amongst  ihese  whom  we  are  trying  to
 help.

 ्य  wore  किशोर  सिन्हा  (मुजफ्फरपुर )
 उपाध्यक्ष  महोदय,  इस  विधेयक  को  मैं
 आर्थिक  मुक्ति  का  एक  संदेश  मानता  हूं
 शोषित  जनों  के  लिए  ।  जो  राजनैतिक
 दासता  को  दूर  करने  के  लिए  लड़ाई  शुरू
 हुई  थी  झोर  जिसका  दूसरा  पक्ष  राज
 उजागर  हो  रहा  है  झा धिक  दासता  को
 दूर  करने  के प्रपत्नो  भ  यह  दत्त  का  एक
 हम  है।  इतना  समय  नही  है  इस  विधेयक
 के  प्रत्येक  पहले  पर  रोशनी  ढाली
 जाय  ।  कौर  उसकी  जरूरत  भी  नही  है,
 क्योकि  मेरे  बहुत  से  मित्रों  ने  बडे  अच्छे
 विचार  इस  सम्बन्ध  में  प्रकट  किए  हैं
 मैं  सिफ  अपने  प्रभुत्व  से  माननीय  भरनी'
 जी  को  एक  सुझाव  देता  चाहता  हू  ओर
 एक  प्रश्न  पूछना  चाहता  हू  |  मैं
 जानना  'बहुत  हु  क्या  इन  आवेशिक  ग्रामीण
 बेबो  की  अपनी  कोई  विस्तार  सेवा  ची
 होगी  ”  कोई  प्र मोक्ष तलत  बीस,  कोई
 एक्सटेंशन  बीस  इनकी  हांगी  या  नहीं  2

 क्योकि  मेरा  तजुर्बा  है  कि  हमारे  देश  में
 बैक  के  राष्ट्रीयकरण  के  बाद  जो  बैकों  का

 विस्तार  हुआ  है  उसमे  बैकों  के  पदावधि-
 कारियों  और  कम्ंच्रारियों  की  कोई  दिल-
 चस्पा  अपने  काम  को  भागे  बढ़ाने  हे

 नहीं  रही  है।  माद्री  यह  जिम्मेदारी  श्राप
 उबने  ऊपर  नही  देंगे  तो  इन  प्रादेशिक
 मिण  बैंकों  को  भी  यही  भ्र वस् थाती  गोपी
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 जो  दुसरे  बैकों  की  हुई  है।  इसलिए
 &  सुझाव  दूगा  कि  इस  रिलेटेड  ड्रावर  मे

 भी  अगर  माननीय  मंत्री  जी  एक  क्लास

 लड  दें  कि  रूरल  बैक  का  अपनी  प्रमोशनल

 बीस,  झपती  एक्सटेंशन  सर्विस  रखनी

 ही  पढ गी  तो  बहुत  प्रगति  बात  होगी  1

 दूसरी  बात  मैं यह  कहना  चाहता  हू
 कि  मुख्य  यह  जा  विधेयक  है  वह  लघु
 और  सीमित  किसानो  मे  लिए  है।  मैं

 जातना  चाहता  हु  आपने  बलों  (18)
 मे  बड़े  “परटिकुलरली'  क्यों  लिखा  है।
 इसमे  जा  आपने  शब्द  पटिकुलरली  लिख
 दिया  है  बह  बडी  जाति  उत्पन्न  करेगा  ।

 राज  भाप  भले  ही  इस  बात  को  न  माने

 लेकिन  व्यवहार  में  इससे  पापी  पैदा

 होगी  ।  कराती  इस  तरह  से  आयेगी  कि
 जब  भी  बाप  रूरल  बैक  को  कहेंगे  कि  प्र पने

 काम  को  आगे  बदमाशों  तो  वह  जल्दी  से
 जल्दी  रुपया  बाटना  शुरू  करेगे  जिसको

 भी  मुनासिब  समझेंगे  लोन  दे  देंगे।

 इसमे  लघु  अर  सीमित  किसान  उसके
 लाभ  से  उचित  होग  कौर  बडे  किसान
 उसका  लाभ  उठाने  की  स्थिति  में  झा
 जायेगे  ।  इसलिए  मेरा  सुझाव  है  कि
 सेक्शन  =  (18)  में  “परि कुलर ली”  को

 हटा  कर  उसके  स्थान  पर  झोली'  रखना

 चाहिए  t

 तीसरे--सेक्शन  (8)  में  आपने  लिखा

 है  कि  जो  परिषद्  होगी,  प्रबन्धक  बोर्ड

 बहू  बिजनेस  प्रिसिपल्म  पर  और  पब्लिक

 इन् ट्रस्ट  मे  काम  करेगा  ।  पब्लिक  इन्टरेस्ट
 बाली  बात  ठीक  है  लेकिन  बिजनेस  प्रीति-
 र्ल्स  का  क्या  मतलब  है  ?  बिजनेस
 भि सि पल्ल  के  माने  यह  होते  हैं  कि  कोई
 लोन  ऐसा  न  हो  जौ  अनतिक्योई्  हो।
 शाप  आटिकल्स  को  भी  लोन  देना  चाहते
 हैं  -  आवास  का  ताम  छापने  aq

 हर  सीमांत  किसानों  को  अलग  रखा

 है।  भ्रमर  झा  भा टिक तस  को  पड़ेगा
 खिकयोरिटोौ  पर  लोन  नहीं  देंगे  तो  उनको
 लोन  कैसे  मिल  सकेगा  ?  बिजनेस  प्रिंस-
 पल्स  में,  जहा  तक  मैं  जानता  हु,  भाजपा
 पर्सनल.  सिक्योरिटी  पर  लोत  देते  की
 कोई  व्यवस्था  नहीं  हैं।  इसके  लिए
 आपको  तथा  पद्धति  कायम  करनी  पड़ेगी
 तभी  बह  लोन  पा  सकेंगे  t

 एक  बात शौर  है  -  इस  बैक  को
 आप  किस  तरह  से  खोलेंगे,  मानी  कहा
 पहले  खोलेंगे  और  कहा  बाद  में  खोलोगे  ?

 इसका  विचार  आपने  झपने  मन  में  रखा

 होगा  और  इस  के  आदेश  भी  श्राप  जारी
 करेगे  ।  मेरा  सुझाव  है  कि  इस  देश  में
 सिंचाई  की  योजनाके  को  लेकर  जो  एरिया
 डवलपमेंट  एथार्टिी  बनी  है  जो कि  संतुलित
 योजनायें  के  साथ  25-26  इस  देश  मे
 होगी  या  एस  एफ  डी  ए  और  एम  एफ  एल
 के  जो  87  ब्लॉक्स  पहले  बने  थे--
 उन  क्षेत्रों  में  यदि  इस  योजना  को  पहले

 लागू  करेगे  तो  उसका  एक  लाभ  यह  होगा
 कि  बहा  पर  बेसिक  इन्फ्रास्ट्रक्चर  बनाने
 की  श्ाश्यकता  नहीं  पड़ेगी  7  यदि

 दूसरे  रियाज़  में  करेगे  तो  वहा  पर

 बेसिक  इन्ना  स्ट्रक्चर  पहले  बनाना  पड़गा  $

 यदि  बाप  एसा  नहीं  करेगे  तो  लघू  कौर

 सीमित  कसानो  तक  इस  देश  में  पहुँचना
 बडा  मिली  है।  ढाई  शर  पाच  एकड़
 वालो  तक  पहुंचना  शौर  वास्तविक

 & अ  में  उनकी  मदद  करता--इसके  लिए
 जरूरी  है  कि  जिन  क्षेत्रों  मे  आपका  काम

 पहले  से  चल  रहा  है  जो  एरियाज
 झाडट्िफाइड  है  वहा  पहले  इसकी  शुरुआत
 करे  ।  वहां  निश्चित  रूप  से  तत्काल

 उसकी  सहायता  इस  परियोजना  के  प्रस्तर्थत्त

 कर  सकते  हैँ,  प्रिया  मुझे  भय  है  यदि
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 इम  बातों  पर  विचार  ह. 3  किया  गया
 सा  इन  की  वही  हालत  होगी  जो  राष्ट्रीयकरण
 बको  की  हुई।  इत  राष्ट्रीय कत  बैकों
 के  द्वारा  लाखों  सीमान्त  किसानो  की
 मदद  करने  को  कौशिश  की  गई,  कारीगरों
 की  मदद  करने  की  कौशिश  की  गई,
 उस  मे  हमारे  सामने  जो  बाधा ये  झाई
 बसी  ही  बाधा ये  यहा  गी  पायेगी।

 ली  रामदेव  सिंह  (महाराजगंज)
 डवाध्यक्ष  महोदय,  यह  जो  रीजनल  बैठो  कौ
 स्थापना  की  बात  चल  रही  है,  मुझे  इस
 के  सम्बन्ध  मे  दोतीन  बाते  निर्देशन
 करनी  है।  सब  से  पहली  बात  तो  मुझे
 यह  कहना  है  कि  इस  समय  जो  बैंक
 गाव  के  लोगों  को  ऋण  देने  के  लिए
 काम  कर  रहे  है  यदि  बाप  उन  के  कार्य-
 कलापो  को  देखेग  तो  बाप  पायेगा  कि  उत
 की  गति  कुछ  नहीं  है।  उचित  तरह  से
 जब  में  रीजनल  जैक  खुलेंगे  तो  यह  स्वामी-
 विक  बात  है  कि  उन  का  कही  पर  मुख्य-
 लप  बनेगा  ।  तब  जैसा  नबल  शोर
 बाबू  ने  कहा  कि  जा  विकास  प्राधिकारी
 है,  उन  के  दफ्तर  के  नज़दीक  इन  के  कार्यालय
 हो,  एसी  स्थिति  में  हमारे  जा  मारजिन
 क्लीन  है  4  तो  गोवा  में  बने  हुए  है,
 तब  क्या  उन  को  i00  मील  या  i450
 मोल  से  बाप  के  दफ्तर  में  जाना  सम्भव
 होगा  ”  मेरे  विचार  भें  तो  यह  बड़ा
 मुश्किल  होगा  ।  इस  लिए  मेरा  यह  सुझाव
 है  कि  उस  जैको  के  खोलने  के  साथ  ही  बाप
 को  उन  को  शाखा ये  भी  तुरन्त  देहातो  में
 खोलनी  चाहिए  तभी  श्राप  किसानो
 की  उन  का  लाभ  पहुंचा  सकेगा1  अगर
 ब्राडगेज  नही  खुलेंगे  तो  कोई  भी  लाभ
 छोटे  किसान  शौर  सीमान्त  किसान  को
 नहीं  होने  बाला  है  t

 दूसरी  बात--दराज  जा  सूद  की
 दर  अल  रही  है--वहू  7-i8  परसेन्ट
 हो  गई  है।  कांक्षापरेटिण्ज  के  माध्यम  से

 भी  जो  लोन  दिया  जा  रहा  है,  उस  सोप
 पर  भी  इतना  चार्ज  करने  लगे  हैं।  प्यार

 सुदर  की  दर  का  कम  बढ़ी  किया  गया  तो
 किसी  भी  तरह  का  लाभ  इस  छोटे  किसानों
 को  नहीं  होते  बाला  है।  इसलिए  प्रकार
 को  यह  निकाय  भी  लेना  है  कि  अल्प  से
 अल्प  हम  कितना  सूद  ले  सकते  है  भीर
 उसी  दर  पर  हम  रुपया  किसानों  को  उप-
 लब्ध  करायें  राज  जो  सूद  कामर्शियल
 बग,  कोग्रापरेथ्व  बैत  किसानों  से  ले
 रहे  है,  उस  से  कम  सूद  पर  राज  महाजन
 से  किसानों  कॉ  पैसा  मिल  जाता  है  1
 यदि  आप  महाजन  के  चंगुल  से  किसानो
 को  छुड़ाना  चाहते  है  ता  सूद  की  दर  कम
 कीजिए  ।

 तीसरी  बात--दराज  बाप  खेती  के
 विकास  के  लिए  किसानो  को  या  छोटे-
 छोटे  कारीगरों  को  अपना  धन्धा  करने  के
 लिए  पैसा  जुटाने  है।  मान  लीजिए
 कसी  किसान  ने  प्रगति  खेती  के  लिए
 आप  से  पैसा  लिया  तो  शाप  उसे  वह  सहायता
 कारुण्य  में  देते  है  खाद  वे  रूप  में  या  बीज
 के  रूप  में  देते  है।  मेरा  देहाती  का  अपना
 यह  अनुभव  है--भान  लीजिए  उसी
 समय  उस  का  लड़का  बीमार  हो  जाता  है
 या  उस  का  लड़का  झा  कर  उस  से  कालिज
 की  फीस  मांगता  है,  तो  वह  बेचारा  उस
 पैसे  को  जुटा  नहीं  पाता  है  शौर  वह  खाद
 बेच  कर  फीस  दे  देता  है।  इस  तरह
 मे  जिस  राज  के  लिए  बह  लोन  मिला
 था,  उस  के  लिए  उस  का  उपयोग  नहीं
 हुआ  ।  इस  लिए  मेरा  कहना  है  कि
 लेती  या  वाम-धर्मे  के  लिए  लोने  देते
 समय  श्राप  को  उस  की  दूसरी  आवश्यकता प्रो
 का  भी  ध्यान  रखना  होगा,  उस  के  लिए
 भी  सहायता  जुबानी  होगी,  जिस  से
 कि  वह  पैसा  दूसरे  काम  में  खर्च  न  हो
 जाय  ।  इस  मोम  के  लिए  भी  छापे  को
 झपने  पास  प्राविधान  करना  होगा  ।
 यदि  आप  ऐसी  व्यवस्था  कर  सकेंगे  तब
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 [थी  रामदेव  सिंह]
 सो  ये  बैंक  सफल  होंगे  शर  किसानों  को

 इने  का  लाम  पहुचता,  शिया  राज  जो
 स्थिति  है  वह  कसो  से  छिपी  नहीं  है  |
 अभी  कल  हो  एक  नौजवान  मुझे  मिला,
 जिस  ने  सरकार  को  योजना  के  अ्स्तमंत
 'कैमिस्ट  का  दवा खाता  खोलने  के  लिए
 अंजान  नेशनल  बैंक  के  पास  एप्लीकेशन
 नदी,  डेढ  वर्ष  हो  गया  कुछ  नहीं  हुआ,  कहां
 जाता  है  कि  मकान  या  दूसरी  कोई  सीयो-
 प्च्स्टी  दी ।  जब  कि  योजना  भें  है  कि
 ऐसे  लोगों  को  अलग  से  कोई  सिक्योरिटी
 था  गारन्टी  नहीं  देता  होगा  7  फिर
 सी  उसे  सिक्योरिटी  शोर  गारन्टी  देने

 के  लिए  विवश  किया  जा  रहा  है,  और

 अंक  बह  दे  नहीं  पा  रहा  है  इसलिए  उस  को
 कर्ज  डेढ़  साल  से  नहीं  मिल  पा  रहा
 हक  t

 इन  शब्दों  के  साथ  मैं  अपनी  बात
 न्खनाप्त  करता  हूं  ।

 SHRI  CHAPALENDU  BHATTA-
 “CHARYYIA  (Giridih):  Mr,  Depuly-
 Speaker,  I  welcome  this  Bill,  although
 I  agree  thai  in  the  context  of  the
 rural  credit  survey  report  und  esti-

 Mates  and  guess  estimates  of  rural
 indebtedness  jt  does  not  go  very  far.
 But  even  an  8000  kilometre  journey

 starts  with  the  first  step  and  this  is  a
 first  step  in  a  healthy  direction,  There
 afe  many  agencies  to  look  after  credit
 in  the  rural  areas:  co-operative  credit,
 -eredit  from  the  nationalised  bank
 sector  circumscribed  within  ten  mile
 Umit  or  50,  agricultural  refinance  cor-
 poration  which  has  not  made  its
 dmpact  felt  in  the  countryside  yet,  the

 |  SD  and  other  agencies.  I  should
 *  guggest  that  there  should  be  much

 greater  cp-ordination  among  those
 bh  agencies  if  we  are  to  make  an  impact
 +  ot  the  order  which  is  required  by  the

 ‘qrcumstances  of  the  gituation  and  this
 “ims  become  altogether  overdue

 4g  regards’  parameters,  the’  extra-
 polation  of  Ra.

 tural  production  which  you  कुरएकुछकष
 to  increase  from  445  million  to  200  ©
 million  or  so  during  that  period,  the.
 parameters  the  exercise  in  drawing
 marcodynamic  clonometric  models  is
 all  right.  But  here  and  now  the  posi-
 tion  is  grim.  The  village  people  have
 been  cut  off  from  the  channels  of
 credit  which  they  were  ‘accustomed  to
 and  the  vaccum  hag  to  be  filled  up.
 quickly.  From  tHat  angle  fifty  rural
 banks  do  not  go  far.  I  should  suggest
 that  concentration  should  be  made  in
 those  areas  which  are  not  covered  by
 marginal  farming  schemes,  medium
 farming  schemes  or  other  schemes
 whatsoever.  It  is  particularly  those
 places  which  have  to  be  atfended  to
 first  in  selecting  the  location  of  region-
 al  banks....  (Interruptions).  should
 suggest  that  this  concept  of  credit  for
 the  agricultural  sector  should  be  link-
 ed  up  with  the  larger  concept  of  our
 energy.  What  are  you  going  to  do
 with  gobar  gas  plants,  windmilis  and
 things  like  that.  Rural  banks  can
 come  forward,  supported  by  nationa-
 lised  banks  to  make  a  start  which  will
 have  a  long  range  effect,  healthy  effect
 on  our  economy.

 MR.  DEPUTY-SPEAKER:  That  is
 something  much  bigger.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  No,  Sir,  Rs.  2,000  will
 get  you  a  gobar  gas  plant  to  start
 with;  if  fifty  regional  banks  start  each
 supporting  ten,  it  will  spread  quicker.

 MR,  DEPUTY-SPEAKER:  Your  five
 minutes  are  over.

 SHRI  CHAPALENDU  BHATTA-
 CHARYYIA:  In  stenographic  language,
 I  suggest  that  we  require  soft  loans.
 Government  is  getting  soft  loans  from
 international  agencies  all  the  time  and
 in  various  forms.  We  have  ta  give
 soft  loans  te  these  farmers  ‘and

 16,000  crores:  credit,”  ie
 which  you  are  going  to  pump  into  the
 countryside  by  2000  AD  or  an  agricul:  |
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 pecause of  that  the  employees  of  the
 rural  banks’  must  be  content  with

 MR,  DEPUTY-SPEAKER:  Please
 conchide  how.  Shri  N.  C.  Parashar.

 SHRi  CHAPALENDU  BHATTA-
 CHARYYIA:  I  support  the  Bill.

 PROF,  NARAIN  CHAND  PARA-
 SHAR  (Hamirpur):  Sir,  I  rise  to  sup-
 port  this  Bill.  I  have  only  to  make
 two  suggestions,

 The  regional  rural  banks  are  Leing
 established  with  a  specific  purpose
 After  getting  experience  of  other
 bigger  banks,  the  Government  has
 thought  of  this  type  of  banks,  More-
 over,  the  cooperatives  have  also  offer-
 ed  goods.  So,  the  regional  rural  banks
 are  coming  up.  But  4  want  to  request
 the  hon.  Minister  to  pay  particular
 attention  to  the  recruiiment  of  staif
 to  these  rural  banks  because  if  we
 refer  to  the  report  of  the  Banking
 Commission,  we  will  find  that  the
 recruitment  to  the  nationalised  banks
 has  been  a  dark  record  of  personal
 favouritism,  casteism  and  all  sort  of
 things.  So,  we  want  that  in  this  new
 tural  banks,  these  things  should  not
 come  up  and  the  persons  appointed
 there  must  have  a  rural  background.
 SasEUL  OYA  PAIS  OF  कृपण  aq  ysnut  Kay]
 they  must  know  that  the  banks  which
 they  are  going  to  serve  are  golng  to
 be  expanded  in  the  future  days.  The
 report  of  the  Reserve  Bank  of  India
 for  the  year  (1974-75,  suggests  that
 there  are  certain  under-banked  Stetes.
 This  is  worked  out  on  the  basis  of
 population  as  to  how  many  thousands
 of  people  are  being  served  by  one
 branch  bank.  The  population  is  not
 the  right  criterion.  We  must  also  take
 area  and  the  distance  into  considera-
 tion.  In  Stateg  like  Tripura,  Manipur,
 Meghalaya  und  Himachal  Pradesh,
 People.  have  fo  walk  tor  miles  to  get
 the  facilities  of  the  banking  because
 those  States.  are  not  ticity  populated.
 Though..in  Himachal  Pradesh  thee
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 "are  48  branches  of  the  other  types of .banks  which  means  for  every  ‘19,000
 people  there  is  a  branch,  the  distance
 to  be  travelled  by  a  man  may  be
 larger  for  getting  banking  facilities.
 Whereas  in  Punjab  for  every  14,000,
 people  there  is  a  branch  of  the  hank
 and  the  population  of  Punjab  is  three
 to  four  times  more  than  that  of
 Himachal  Pradesh,

 Sir,  I  want  to  support  the  point  of
 view  which  was  evolved  by  Sardar
 Darbara  Singh  that  the  Panchayati
 raj  institution  must  be  involved  in  the
 rural  banks.  There  must  be  a  system
 in  which  the  policy  of  sanctioning
 loan  must  be  effected  in  co-operation
 with  the  people  who  are  serving  in  the
 villages.  If  the  bureaucrat,  over-
 power  this  also,  the  tragedy  would  be
 that  one  day  these  banks  will  fall  in
 the  same  manner  as  the  other  banks.
 So,  I  suggest  that  the  Members  of
 Parliament,  members  of  the  Panchayat
 Samitis  and  the  Notified  Area  Com-
 mittees  and  the  Chairmen  of  the
 local  Municipalities  must  be  associated
 in  One  way  oF  the  other  in  the  evolu-
 tion  of  policy  of  sanctioning  loans,

 In  April  1973,  206  Members  of
 Parliament,  all  from  the  Congress
 Party,  submitted  “a  Memorandum  to
 the  then  hon,  Minister  for  Finance:
 Shri  Chavan,  representing  that  ihe
 policy  of  sanctioning  loans  ig  very
 defective  and  it  must  be  radically
 changed  and  also  the  policy  of  recruit-
 ment  of  staff  to  the  banks  should  be
 changed.  I  would  request  the  hon.
 Minister  to  see  that  this  point  is  also
 taken  irfto  consideration  and  that  the
 under-banked  States  are  given  prefer-
 ance  and  also  the  regional  rural  banks
 are  given  a  rural  touch  in  the  manage-
 ment,  recruitment  of  staff  to  these
 banks  and  in  sanctioning  of  loans.

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Sir,  kindly  conmder
 granting  half-an-hour  more  for  qiscus-
 gion  on  this  bill
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 MR.  DEPUTY-S?rPEAKER:  Ask  yuur
 Minister  for  Parliamentary  Atrans.

 THE  MINISTER  OF  STATE  _IN-
 CHARGE  OF  ‘HE  DEPARTMENT
 OF  REVENUE  AND  BANKING
 (SHRI  PRANAB  KUMAR  MUKHER-
 JEEZ),  Mr.  Deputy  Speaker,  Sir,  I  am
 grateful  to  the  hon.  Members.  Atleast
 one  thing  is  evident  that  quite  g  large
 number  of  hon.  Members  have  alruady
 participated  in  the  discussion  and  many
 more  wani  to  participate  im  the  dis-
 cussion,  This  indicates  that  the  pro-
 visrongs  of  the  Bull  are  interesting  to
 them.  Sir,  while  introducing  the  sll,
 I  tried  to  outhne  the  necessity  oi
 bringing  this  piece  of  legislation
 There  is  no  denial  of  the  tact  that  ior
 quite  somelime  we  are  working  on  the
 rural  credit  problem  and  more  80
 rural  indebtedness  and  when  the  20-
 point  economic  programme  was
 ammounced  by  the  Prime  Munster  of
 Jat  July,  ‘1575,  immediately  thereafter,
 the  Finance  Minister  announced  that
 in  order  to  take  care  of  the  problem
 created  by  rural  indebtedness  and  to
 cope  with  the  situation  and  to  fulfil
 the  new  mearures  which  have  come  in
 the  way  of  declaring  moratorium  or
 liquidity  of  the  rural  indebtedness,
 regional  rural  banks  will  be  establish
 ed.  Some  hon,  members  have  said
 that  compared  to  the  magnitude  of
 the  problem,  the  effort  we  are  making
 is  quite  insignificant.  I  would  not  go
 into  the  quantum  of  the  performance
 or  enter  into  a  controversy  about  the
 figures.  One  thing  is  clear.  By  the
 end  of  1978-79,  the  short  term  credit
 requirement  in  the  rural  areas  would
 be  of  the  order  of  Rs  3000  crores.
 How  do  we  meet  it?  The  evisting
 institutions  like  cooperatives  and  rural
 branches  of  commercial  banks  at  best
 ean  take  care  of  Rs  1700  to  80)  crores
 So,  there  is  a  big  gap  to  be  bridged
 The  establishment  of  regional  rural
 banks  is  just  one  step  to  bridge  it
 partly  if  not  fully,

 1s  bre.

 What  has  been  the  achievement  of
 fhe  commercial  banks  in  the  field  of
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 agriculture  with  reference  te  iheir  9a-
 Pansion  in  the  rural  areas?  Gm  ihe
 eve  of  nationalisation,  the  total  num-
 ber  of  rural  branches  of  commercial
 banks  was  ‘1839,  Le.  22.4  per  cent.
 After  six  years,  m  June  75,  the  figure
 rose  to  6800  or  36.3  per  cent.  It  is
 the  accepted  principle  of  the  natigna-
 lised  commercial  banks  that  if  i900  new
 branches  are  opened,  48  should  be  in
 the  .ural  areas.  I  am  not  saying  this
 just  to  impress  the  performance  of
 commercial  banks  in  the  agricultural
 sector.  This  sector  was  absolutely
 neglected  and  some  improvements
 have  taken  place  since  nationalisation.
 At  the  sametime,  I  do  admit  that  much
 more  remains  to  be  done.  The  same
 is  the  case  with  regard  to  the  mumber
 of  accounts.  Before  nationalisation
 the  number  of  accounts  operated  in  the
 agricultural  sector  was  .0  lakhs.
 After  six  years,  it  rose  to  23.9  lakhs.
 The  amount  rose  from  Rs,  62  crores
 on  the  eve  of  nationalisation  to  Rs.  768
 crores  after  six  years.  In  spite  of
 that,  the  gap  is  there.  To  bridge  it
 partly,  this  scheme  of  regional  rural
 banks  is  coming.

 The  logical  question  that  arises  is,
 what  are  the  criteria  for  opening  rural
 banks?’  We  have  made  out  certain
 general  principles  on  the  basis  of  which
 they  will  be  opened.  Each  nationalis-
 ed  bank  will  be  entrusted  with  the
 opening  of  at  least  one  such  bank.
 At  the  same  time.  it  would  be  our
 endeayour  to  see  that  atleast  one
 regional  rural  bank  is  opened  in  each
 State.  I  do  admit,  so  far  as  criteria
 is  concerned,  that  according  to  the
 number  of  people,  certain  States  may
 be  termed  as  well  served  areas,  certain
 others  are  moderately  served  areas.  At
 the  same  time,  there  may  be  certain
 pockets,  certain  areas  and  certain  dis-
 tricts  even  in  the  so-called  well-served
 areag  where  special  attention  is  requir-
 ed  to  be  taken.  That  is  the  reasen
 why  we  are  emphasising  that  there
 will  be  one  rural  bank  at  least  in  one
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 State.  At  the  same  time,  it  has  to  be
 kept  In  mind  that  the  rural  bank  is
 just  a  supplementary  institution.  Taere
 are  cooperative  agencies  and  where  the
 cooperative  banks  and  _  cooperative
 institutions  are  powerful,  much  of  the
 job  of  the  rural  bank  could  be  cione
 by  the  cooperatives.  When  we  had
 the  meeting  of  the  State  Chief  Minis-
 ters  some  time  in  August,  975  at  least
 two  State  Chief  Ministers  explained
 the  position  in  their  States  and  the
 leve]  of  development  of  cooperative
 movement.  Therefore,  we  can  have
 regional  rural  banks  in  these  areas
 some  time  later,  on  identifying  the
 suitable  place  and  location.

 Now  the  question  is  why  we  are
 selecting  50.  Of  course,  50  is  not  a
 golden  number  that  it  can  neither  be
 reduced  nor  increased.  According  to
 exigencies  of  requirements,  the  num-
 ber  may  go  up  and  the  number  may  £0
 down.  The  same  is  the  case  with  the
 oranches.  [t  required,  it  can  go  up  ६०0
 00  or  it  may  be  less  than  400  or  it
 May  be  50.  That  may  depend  on  the
 actual  requirement  and  the  Situation
 under  which  they  will  be  functioning.

 a  80  far  as  the  present  scheme  is  con-
 cerned,  Mr.  Deputy-Speaker,  Sir,  we
 daave  entrusted  one  regional  rural  bank
 to  take  care  of  one  district  or  iwo  dis-
 tricts  and  in  rare  cases  it  may  be  three
 districts.  While  making  observations
 while  introducing  the  Bill.  I  pointed
 out  that  already  regional  rural  barks
 have  been  established  and  a  few  more
 are  likely  to  come  up  by  the  end  of
 March,  976  and  we  hope  to  fuifil  our
 target  by  the  end  of  March,  1977.  ln
 this  connection,  Sir,  certain  hon,  Mem.
 bers  wanted  to  highlight  about  the
 inclusion  of  local  representatives  in
 the  Board  of  Directors  of  the  iegional
 Tural  banks.  We  have  objected  to  the
 scheme  firstly  because  of  the  reason
 that  afterall,  these  are  rural  banks
 and  these  are  not  agencies  to  give  sub-
 sidy.  These  are  to  run  efficiently  and
 im  each  and  every  bank  certain  com.
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 mercial  elements  would  ge  there  and,
 therefore,  the  board  of  management
 and  board  of  directors  should  be  pro-
 fessionalised  and  it  should  consist  of
 experts.  Even  at  the  initial  stage  if
 we  want  to  have  elected  representa-
 tives  therein  either  in  the  form  of
 elected  representatives  from  the  Kisan
 Sanila  or  from  such  organisation.  कक
 think  the  objective  of  the  Bank  will
 not  be  fulfilled.  At  the  same  time,  I
 can  assure  the  hon.  Members  that  even
 in  the  board  of  directors  of  the  pre-
 sent  commercial  banks,  we  do  nomi-
 have  experts  from  agriculture  §  aud
 from  other  fields  of  life  whose  services
 would  contribute  in  furthering  the  inte-
 rest  of  the  bank.  Therefore,  at  the
 present  stage,  their  is  no_  har
 to  nominate  experts  from  their
 localities  in  the  board  of  di-

 rectors.  Scope  is  there;  Lut  just
 to  suggest  that  a  certain  num-
 ber  of  people  will  have  to  be  taken
 from  one  organization  or  the  other,
 would  only  complicate  the  situation.
 Another  question  has  arisen  in  that

 context,  viz  why  we  are  suggesting
 deliberately  that  the  pay-scales  of  the

 staff  in  this  ruralbanks  would  be  aifte-
 rent  from  those  of  the  other  commer-
 cial  banks.  Sir,  the  reason  is  oxvious.

 There  is  no  denying  the  fact  thai  the

 particular  pay-scales  in  the  banks’

 service  and  recruitment  are  tc  some

 extent  responsible  for  our  not  getting
 su(ficient  number  of  people  to  man  the
 rural  branches  of  these  commercial
 banks.  Quite  a  large  number  ci  the

 rural  branches  are  not  mannea  pro-

 perly:  an@  sometimes,  even  wher  fay
 are,  either  the  managers  or  the  staff

 officers  want  to  go  immediately  back

 from  those  rural  areas;  and  they
 try

 to  get  transferred  to  certain  Wy
 or

 urban  branches.  Therefore,  this  is  =
 point  which  we  shalt  have  to  keep  in

 mind.  Secondly,  in  these  types  of

 institutions,  we  want  to  associa

 State  Governments  in  a  bigger  way-

 That  is  why  we  have  suggested.  that

 they  will  take  part  in  the  share  capi-

 5  per  cent  of  the  share,  will
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 {Shri  Pranab  Kumar]
 go  to  the  State  Governments.  They
 will  have  their  own  nominees  in  the
 bourd  of  directors,  apart  from  those
 af  the  Centra]  Government  and  of  the
 sponsoring  banks,  Therefore,  they
 have  to  function  with  the  close  coope-
 ration  of  the  various  developmental
 agencies  set  up  by  the  State  Govern-
 ment,  .e.  with  the  block  development
 officers  and  people  in  the  Extension
 services,

 SHRI  VASANT  SATHE.  Is  the  pay-
 scale  going  to  ba  higher  in  the  rural
 Yanks?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE-  No,

 SHRI  VASANT  SATHE:  Then,  how
 is  the  purpose  going  to  be  served?

 SHRI  PRANAB  KUMAR  MUKHER-
 ह ।  The  pay-scale  will  be  at  par  vith
 that  of  the  State  Government  em-
 Ployees  functioning  in  that  particular
 area.  For  example,  I  may  say  that  the
 Ppay-scale  of  the  branch  manager  of  a
 Particular  block,  or  a  particular  area
 will  be  equal  to  the  scale  of  the  BDO,
 similarly  the  pay-scale  of,  the  clerks
 will  be  at  part  with  the  State  Govern
 ment  employees  in  similar  organiza-
 tions.  Otherwise,  there  will  Le  a
 ehance  of  there  boing  a  distortion;  and
 i  may  not  be  possible  for  us  to  in-
 volve  those  types  of  people  in  the  way
 we  would  like  to  do.  At  the  same
 time,  various  State  Governments  have
 suggested  on  this  particular  point,  that
 it  may  not  be  possible  to  have  a  better
 type  of  coordination  af  the  hranch
 Manager  gets  4  times  the  salary  of  the
 local  SDO  or  BDO  It  is  not  theoreti
 cal.  it  has  happened  im  practice.  Many
 times,  in  practice,  some  sort  of  an
 ego  and  some  undesirable  ideas  come
 into  the  minds  of  the  bank  officers  and
 bank  managers;  as  a  result,  a  better
 type  of  coordination  is  not  evolved.
 Therefore,  we  wanted  to  see  that  the
 people  will  be  recruited  as  far  as
 possible  from  the  local  area.  There  is
 no  denying  the  fact  that  the  local  peo-
 ple,  if  recrulted,  would  understand  the
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 local  situation  much  better,  There-
 fore,  I  agree  with  the  suggestion  of
 the  hon.  Members  that  in  order  to
 man  the  rural  banks,  we  shall  have  to
 recruit  as  far  as  possible  people  fram
 the  area  concerned,  because  they  will
 have  a  first-hand  knowledge  about  the
 social  and  economic  problems  of  that
 area.  But  regarding  the  senior  off-
 cers,  of  course  we  shall  have  to  recruit
 tham  the  through  the  Banking  Seryice
 Commission  which  will  recrust  people
 for  the  commercial  banks  also,  But
 regarding  the  recruitment  of  other
 types  of  people,  we  shall  have  to  re-
 cruit  from  the  local  personnel,  as  far
 as  possible.  And  in  regard  to  the  pre-
 sent  capital  structure,  I  would  like  to
 add  only  one  more  point,  Hon,  Mem-
 bers  had  asked:  “How  far  would  you
 be  able  to  meet  the  requirements,  if
 your  paid-up  capital  is  only  Rs,  25
 lakhs  and  the  total  capital  is  Hs,  1
 crore?"

 The  hon.  Members  would  agree  with
 me  that  the  resources  of  a  bank  do  not
 depend  on  its  paid  up  capital,  ४५  de
 pends  on  its  deposits.  Therefore,  if
 these  banks  are  in  a  position  to  mobi.
 lise  resources,  mop  up  local  resources,
 I  do  not  think  the  tact  that  the  paid.up
 capital  ig  only  Rs  25  lakhs  would  stand
 in  the  way  of  the  functioning  of  these
 banks  or  their  expansion,

 During  the  course  of  his  sjech,
 Shri  Mohanty.  made  one  obse“vation
 that  6  particular  branch  in  Haryvona
 was  openeq  on  the  2nd  Octoher  975
 but  no  work  was  transacted

 SHRI  SURENDRA  MOHANTY:
 What  I  said  was  that  ii  was  ceremoni-
 ously  opened  on  the  2nd  October  ‘1975,
 but  it  did  not  funchon  till  November.

 SHRI  PRANAB  KUMAR  MUKHES-
 JEE:  I  would  like  to  correct  Pig  in
 formation.  I  do  not  say  that  he
 gave  this  wrong  information  deliber.
 ately,  but  he  was  wrongly  briefed.  This
 particular  branch  was  opened  on  the
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 2ng  October  3975  in  Bhiwani  Now
 the  deposits  total  Rs  48,404  and  dis
 bursements  Bs  2,49,227

 SHRI  SURENDRA  MOHANTY
 Sir,  he  hag  not  answered  my  point

 SHRI  PRANAB  KUMAR  MUKHLH
 JEE  If  I  remember  correctly,  he  said
 that  though  this  branch  was  opened
 it  did  not  function  I  am  saying  that
 it  a,  functioning  I  do  not  know
 whether  it  function  only  from  the  Ist
 of  November  but  he  said  that  it  did
 not  function

 SHRI  SURENDRA  MOHANTY
 I  did  not  gay  that

 SHRI  PRANAB  KUMAR  MUKHEH
 JEE  The  total  disbursements  amount
 to  Rs  249227,  small  and  =  maiginal
 larmers  is  50  and  rural  artisans  103
 Exen  if  at  had  been  opened  on  the  znd
 Octuber  and  started  functioning  on
 the  !st  November  these  are  the  +  gur-
 es  This  i,  not  today’s  position  but
 the  position  as  it  obtained  a  few  days
 back  So,  one  can  come  to  the  con
 cvusion  that  the  peiformance  of  this
 Particular  rural  bark  is  not  as  bad
 ag  tried  to  be  depited  by  Shr:  Moh-
 anty  .  (Interruptions)

 MR  DEPUTY-SPEAKER  ‘Ihe  de
 bate  should  not  degenerate  into  a  type
 of  warfare  betwcen  two  members
 Whatever  vou  have  said  is  on  record
 and  what  he  has  said  is  also  on  record
 People  who  reag  the  record  will  draw
 their  own  conclusions  Ti  [  allow
 this  sort  of  {hing  then  there  viJl  be
 no  end  to  the  personal  controversies
 on  the  floor  oft  the  House

 SHRI  PRANAB  KUMAR  MUKHEH
 JEE  Another  hon  Member.  unted
 to  know  whether  the  functioning  ot
 the-e  bankg  will  be  on  par  with  =  that
 of  the  commercial  banks  My  sub-
 mission  is  that  the  procedure  would
 be  much  simpler  which  would  be
 convenient  for  the  loca]  penple  Some
 times  there  ig  a  complicated  nrocedure
 in  the  functioning  of  the  commer
 al  panks,  even  in  rural  areas,  so  that
 the  joeal  people  cannot  take  advan
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 tage  of  these  facilities  In  the  case
 of  these  banks,  the  functioning  pro-
 cedures  would  be  much  sampler  But
 all  these  details  cannot  be  provided  in
 the  Act  itself  That  is  why  we  are
 providing  them  in  the  rules

 Sbr  Das  Chowdhury  wanted  to  know
 whether  the  functioning  of  these
 banks  will  be  too  much  gecurity-
 oriented  It  5  true  that  some  type
 of  security  would  be  needed  But,  at
 the  same  time,  procedure  would  be
 simpler  We  want  to  leave  these
 things  to  be  determined  by  the  local
 officers  in  order  to  meet  the  local  re
 quirements  They  can  frame  rules
 to  deal  with  these  matters  especially
 when  the,  are  dealing  with  artisans
 and  landless  labour  even  in  the  case
 of  commercial  banks  the  question  of
 seculity  does  not  come  m  Take  the
 case  of  a  loan’  to  a  share  cropper
 What  he  is  hypothecating  is  the  crop
 whith  is  yet  to  be  harvested  So  that
 system  prevails  even  now  We  would
 like  to  have  that  system  extended
 more  and  more  to  the  rural  popula
 tion.

 With  these  words  I  wold  request
 the  hon  Members  to  pass  this  Bill
 unanimously

 MR  DEPUTY-SPEAKER  In  res-
 ponse  to  the  request  of  Members’  I
 shal]  allow  them  a  question  each,  but
 I  shall  confine  myself  to  the  list  be-
 fore  me

 SHRI  ANNASAHEB  GOTKHIND?!
 (Sangh)  Can  the  hon  Muiniste-  as
 sure  the  House  thit  at  least  50  per
 cent  0  these  banks  would  be  located
 in  the  diought  prone  areas  cf  the
 countiy

 SHRI  GIRIDHAR  GOMANGO
 (Korap)  t)  May  I  know  how  manv  of
 these  banks  will  be  set  up  in  tribal
 areas  to  provide  them  with  insutution
 al  finance?

 SHRI  ANANTRAO  PATIL  (Khed)
 May  I  know  in  what  way  the  arts  of
 commission  and  omission  of  the
 nationalised  banks  will  be  eliminet-
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 @d  by  the  regional  rural  banks  in
 their  functioning  in  the  rural  areas

 as  far  as  guarantee  of  secunmty  and
 staffing  pattern  are  concerned?

 श्री  यात्रा  प्रसाद  मिल  (समस्तीपुर)
 लाश  i8  से  जो  “परटिकुलरली

 '  शब्द  का
 उपयोग  किया  गया  है,  मैं  चाहता  हू  कि
 मत्  महिला  उसने  शब्द  को  वापस  ले  ले  ।
 दूसरा  निवेदन  मुझे  यह  कहना  है  कि  जो
 मिक्स्ड  फार्म  है  जो  तो  के  अलावा
 दूसरे-दूसरे  कामा  में  ला  हुए  है,  उन  को
 भी  इन  बेकार  सहायता  मिलती  चाहिए

 SHRI  PRANAB  KUMAR  MUKII-
 ERJEE  It  is  not  possible  to  give  an
 assurance  that  50  per  cent  of  these
 bank,  will  be  opened  in  the  irought
 prone  arcas  If  the,  have  the  agi!
 cultural  jootential,  we  shall  try  to  see
 show  they  can  be  accommodated

 The  same  is  the  case  wita  establish
 ing  these  brancheg  in  the  crib:)  areas

 Regarding  climimation  of  tre  acts
 ef  omission  and  commi  sion  vf  the
 mationalised  banks,  I  have  already
 answeieg  this  point

 Help  w2ll  also  be  extended  by  these
 banks  to  the  particular  commumties
 mentioned  py  Mr  Mandal

 MR  DEPUTY  SPEAKER  The  ques
 thon  35

 That  the  Bill  to  provide  for  the
 incorparation  regulation  and  wine

 ing  up  of  Regional  Rural  Banks  with
 a  view  to  developrip  tre  rural  eco.
 nomy  by  providing  for  the  purpose
 of  development  cf  agric  yltus  =  tiode
 commerce,  industry  and  other  pr3-
 ductive  aclivities  in  the  rural  areas
 eredit  and  other  facihties  particul
 arly  to  the  small  and  marginal  far
 mers,  agricultural  labourers  arti
 gangs  ang  small  entrepreneurs,  and
 for  matters  connected  therewith  and
 incidental  thereto,  be  taken  into
 conside:  ation  "
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 The  motion  was  adopted.

 MR  DEPUTY-SPEAKER.  The  ques-
 tion  is

 “That  clauses  2  to  4  stand  part  of
 the  Bill”

 The  motion  was  adopted

 Clauses  2  to  4  were  added  to  the  Bill

 Clause  5—(Authorised  Capital)

 SHRI  K  M  ‘MADHUKAR  (Ke-
 saria)  I  beg  to  move—

 Page  3  lines  17  and  i8,—

 for  ‘one  crore”  substitute  “five
 res”  (10)

 इस  के  बारे  मे  माननीय  स्त्री  जो
 ने  जो  बयान  दिया  है  शार  माननीय
 सदस्यों  के  जो  भावना  हुए  है  उन  का  मैने

 बहुत  गौर  से  सुना  है  और  सुनने  क  बाद

 मुझे  यह  लगता  है  कि  लोक  सभा  की
 जो  कसैन्सस  आफ  ओपीनियन  है,
 मर  कक््मण्डसैट  उसी  के  आधार  पर  है  शौर
 यदि  मो  महोदय  इस  वा  कुबूल  कर  लेते
 है.  तो  जा  हाउस  की  मणि  हे  बह  पूरा
 हो  जायेगी।  मैं  समझता  हर  कि  इस
 मे  उन्  क्ञाजार  एतराज  नहीं  गोवा  चाहिए  1
 आप  ने  इसम  एक  करोड  रुपये  की  पूजी
 की  बात  कही  है  मैने  अपन  संशोधन  में
 पात्र  करोड  रुपये  का  सुझाव  दिया  है
 मैने  ऐसा  क्यों  कहा  है  ?  एसा  एस  लिए
 कहा  है  कि  बैक  का  एक्शन  हमला
 रिसोर्सेज  पर  निर्भर  करता  है।  क्योकि
 एक  करोड  की  पूजी  इन  रीजनल  बॉक्स  के
 लिए  जो  खल  रहेंगे  उस  से  वाम  पूरा  नहीं
 होने  वाला  है,  इसलिए  इस  पूजी  को
 बढाया  जाना  चाहिए

 SHRI  PRANAB  KUMAR  MUKHER.
 JEE  J  have  already  explained  that
 the  paid-up  capital  or  the  authorised
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 capital  dees  not  relate  ७  tee  viahiltty
 of  the  bank.  That  is  why  J  cannotex.
 Plain  it  further,

 MR.  DEPUTY-SPEAKER:  I  shall
 now  put  Amendment  No.  I0  to  the  vote
 of  the  House.

 Amendment  No.  0  was  put  and  nega-
 tived

 MR.  DEPUTY-SPEAKER:  The  ques
 tion  is:

 “That  clause  5  stands  part  of  the
 3m.”

 The  motion  was  adopted
 ‘Clause  5  was  added  to  the  Bill

 Clause  6—  (Issued  Capital)
 SHRI  K.  M.  ‘MADHUEKAR'’:  J  beg  to

 move—

 Page  3,  line  26,—
 for  “twenty-five  lakhs”  substitute

 “one  crore”  qn)
 Page  3,  line  29,—

 for  “fifteen  ver  cent.”  substitute
 “ten  per  cent”  2)
 Page  3,  lines  35  and  36,—

 for  “such  capital  shall  also  be  subs-
 eribed  in  the  same  proportion  as  is
 specified  yn  sub-section  (2).

 substitute—

 “such  capital  snall  be  subscribed
 wholly  by  the  Central  Government
 and  the  Sponsor  Bank”  13)
 MR,  DEPUTY  SPEAKER:  J  srall

 now  pvt  amendments  Nos  il,  12  and
 33  to  the  vote  of  the  House.

 Amendments  Nos  7  to  3  were  put
 and  negatived

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  ia:

 “That  clause  6  stands  the
 Bi”

 part  of

 The  motion  was  gdopted 282  LS—7

 Clause  @-was  adtled  to  the  Bill
 Clouse  7  and'B  were  added  to  the  Bill

 Clause  0-न  of  Directors)

 SHRI  K.  M.  ‘MADHUKAR'’:  I  beg  to
 move:

 Page  4,—
 after  line  18,  insert—

 (da)  not  more  than  three  per-
 sons  from  the  duly  recognised
 Kisan  Sabhag  representing  the  in-
 terest  of  poor  aNd  smal]  peasants
 of  the  area  of  a  particular  Regional
 Rural  Bank;

 (e)  not  more  than  two  persons
 from  Khet  Majdoc:  Sabha  repre-
 senting  the  interest  of  agriculture
 labourers  of  the  area  of  a  particeu-
 Jar  Regional  Rural]  Bank”  a4)

 SHRI  S  P.  BHATTACHARYYA
 (Uluberia):  I  beg  to  move:

 Pege  4—

 after  line  18,  insert—

 “(d)  not  more  than  five  directors
 representing  poor  peasants  and
 agricultural  workers  nominated  b¥
 the  most  representative  organisa-
 tion  of  peasant  ang  agricultural
 workers  determined  through  secret
 ballot.”  qd)

 SHRI  RAMAVATAR  SHASTRI
 (Patna):  I  beg  to  move:

 Page  4.—

 after  line  18,  insert—

 “(d)  at  least  two  representatives
 of  organised  kisan  movements  in
 the  country.”  (19)

 SHRI  S,  P.  BHATTACHARYYA:
 What  my  amendment  suggests  is  that
 the  persons  from  the  agricultural  la-
 bourers  and  peor  peasant  must  be  elec-
 4ed.  ss  through  a  secect  ballot.  There
 is  no  question  ef  confusion  about  tho
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 Directors.  They  will  really  protect  the
 interest  of  the  rural  people.  Therefore,
 the  Minister  must  accept  it,

 wt  कमला  सिम  स्लचुकर'
 उपाध्यक्ष  महोदय,  मंत्री  महोदय  ने  जो
 कहा  है  कि  बैंकों  के  बोर्ड  ग्राफ  डायरेक्टर्स
 में  हम  विशेषज्ञों को  रखेंगे  उस से  काम
 नहीं  चलेगा  क्यों  कि  तमाम  माननीय
 सदस्यों  ने  कहा  है  कि  रूरल  बैक  फा  उद्देश्य
 लब  तक  पूरा  नहीं  होगा  जब  तक  छोटे
 किसानों  को  और  खेत  मजदूरों  को  भाप
 बोई  ऑफ  'डायरेक्टर  में  नही  लेते  है,
 अखिल  भारतीय  किसान  मजदूर  सभा
 शादी  संस्थानों  के  प्रतिनिधियों  को  जब  तक
 आप  इन  पर  नहीं  लेगे  तब  तक  काम  नही
 चलेगा  ।  आप  पीब  इन  लोगो  के  प्रति-
 निधियों  को  रखेंगे  तो  लोगो  का  इस  योजना
 में  इनवाल्व सेट  होगा  और  यह  योजना
 सफल  होगी।  नेशनेचाइज्ड  बैंको  का  जो
 अनुभव  है  वह  यही  है  कि  उन  से  छोटे
 किसानो  का  भला  नहीं  हुआ  है,  बल्कि
 बड़े  किसानों  का  फायदा  हुआ  है  7  इसलिए
 छोटे  किसानो  को  ओर  खेत  मजदूरों  को
 इस  बैंक  के  बोर्ड  आफ़  डायरेक्टर्स  से
 आप  कोलकता  चाहिए।

 थनी  रामावतार  शास्त्री  उपाध्यक्ष
 जी,  मेरा  संशोधन  बहुत  ही  सीधा  सादा
 है।  मैंने  माग  की  है  कि  संगठित  किसान
 आन्दोलन  के  दो  प्रतिनिधि  निदेशक  मिल
 में  रखें  जाये  ।  मची  जी  ने  कहा  कि
 किसानों  के  ऐक्सपर्ट  रखे  जायेगे  ।  आप
 उन  को  रखिये,  मुझे  उस  में  कोई  विरोध
 नही  है।  लेकिन  जो  किसानों  की  समाचारों
 से  सीधे  रूप  से  जुडे हुए  है,  उन्ही के  बीच
 में  काम  करते  है,  उत  की  समस्याओं  को
 भ्रष् छी  तरह  से  जानते  है,  उन्हें  जरूर
 रखा.  जाय,  बढ  बड़े  एक्सपर्ट  लोग  इन
 की  बातो  को  नहीं  जानेंगे  ।  इसलिए
 मेरा  संशोधन  हैकिजोंआार्नेनाइज्ड  किसान
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 मूवमेंट  हैं  जिस  में  ज्यादातर  गरीब  और
 मझौले  किसान  है  अर  उन्हें  ही  कर्ज
 की  ज्यादा  जरूरत  पड़ेगी  इन  बैकों  से,
 तो  ऐसे  लोगों  के  प्रतिनिधियों  को  झगर
 श्राप  नही  रखने  भर  अलग  अलग  से
 लोगों  को  ले  कर  इन  को  छोड  देंगे,  उस  से
 श्राप  का  मकसद  पूरा  नही  होगा  ।  इसलिए
 मकसद  पूरा  करने  के  लिए  प्रार्गेनाइज्ड
 किसान  मूवमेंट  के  लोग  रखे  जाये  |

 SHRI  PRANAB  KUMAR  MUKHER.
 JEE:  We  have  submitted  that  the  in-
 clusion  of  the  electeq  representatives
 of  the  small  and  marginal  farmers,
 landless  labourers,  artisang  end  from
 all  categories  who  will  be  benefitted
 from  this  bank  will  not  serve  the  pur-
 Pose  That  is  why  I  have  nothing  te
 say  about  it,

 MR  DEPUTY-SPEAKER:  You  have
 replied  to  that  in  your  main  speech.  I
 shall  now  put  amendment  Nos.  1  14
 and  9  to  the  vote  of  the  House.

 Amendments  Nos.  14,  l  and  9  were
 put  and  negatived

 MR  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  clause  9  stands  part  of  the
 BilL”

 The  motion  was  adopted

 Clause  9  was  added  to  the  Bill

 Clause  0  was  added  to  the  Bill

 Clause  Ti—(Chairman)

 SHRI  K  .M.  ‘MADHUEAR’:
 to  move—

 I  beg

 Page  4,  line  29,—

 ajter  “an  individual”  ingert—

 “from  among  the  representa-
 tives  of  peasants  ang  agriculture
 labourer,’  (5)
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 SHRI  RAMAVATAR  SHASTRI:  I
 beg  to  thove—

 Page  4,  ling  35,—
 add  at  the  end—

 “only  for  one  more  term”  (20)

 भरी  रामावतार  शास्त्री  :  जो
 निवेशक  महल  के  प्रत्यक्ष  होंगे  इस  में  उनके
 बारे  में  यह  व्यवस्था  रखी  गई  है  कि  उनको

 दुबारा  कौर  जिवाना  भी  चुना  oT  सकता

 है,  यानी  एक  बार  से  ज्यादा  भी  चुना  जा
 सकता  है।  मैं  इसको  सीमित  करना

 चाहता  हू  कि  ज्यादा  से  ज्यादा  एक  बार
 कौर।  उसके  बाद  उसको  न  चूना  जाएं
 इतना  ही  मेरा  संशोधन  है  1  ऐसा  न

 हो  कि  एक  ही  आदमी  को  पेंशन  देने  को

 दृष्टि  से  बार  बार  चुना  जाता  सहें ।  एक
 बार  उसको  शौर  मौका  दिया  जाए  उससे
 ज्यादा  नहीं।  मेरा  विश्वास  है  कि
 कम  से  कम  इस  संशोधन  को  तो  मान  ही
 लिया  जाएगा  |

 प्त  PRANAB  KUMAR  MUKHER-
 JEE:  The  Chairman  will  be  the  chief
 executive  of  the  Bank  and  he  will  be
 appointed  by  the  Centra]  Government.
 Therefore,  we  have  kept  the  provision
 like  this.  I¢  we  fing  that  his  service
 is  needed  in  the  Bank,  it  may  be  ex-
 tended.  But  we  do  not  like  to  limit  it
 by  making  a  provision  that  he  will  be
 appointed  only  for  one  term,

 MR.  DEPUTY-SPEAKER:  I  put
 amendments  Nos.  5  and  20  to  the  vote
 of  the  House.

 Amendments  Nos,  5  and  20  were  put
 and  negatived

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  ist

 “That  clauge  he  stand  part  of  the
 Bil.”

 The  motion  was  adopted
 Clause  3]  was  added  to  the  Bill

 Clause  2—(Disqualifications)
 SHRI  S&S.  P.  BHATTACHARYYA:

 I  beg  to  move—
 Page  5,  lines  3  and  4,—

 omit  “in  the  opinion  of  the  Cen-
 tral  Government,”  (2)

 Page  5,—
 after  line  14,  insert—

 “(d)  is,  or  has  been  involved  in
 money  lending  business  licensed  or
 unlicensed.”  (3)

 In  place  of  “in  the  opinion  of  the
 Central  Government”,  I  suggest  that
 persons  involved  in  licensed  and  un-
 licenseg  money-lending  business  should
 not  be  taken  in.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  We  have  to  appoint  some  per-
 song  from  the  banks.  Somebody  may
 interpret  the  function  of  bank  officers
 as  a  function  of  money-lending.  If  we
 accept  his  amendment,  it  will  preclude
 persons  in  the  Board  of  Directors  who
 afe  working  in  the  banks,

 MR.  DEPUTY-SPEAKER:  I  put  his
 amendments  Nos.  2  and  3  to  the  vote
 of  the  House.

 Amendments  Nos  2  and  3  were  put
 and  negatived

 ~

 MR,  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  Clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted
 Clause  2  was  added  to  the  Bill.

 Clauses  3  to  6  were  added  to  the  Bill

 Clause  7—(Staff  of  Regional  Rural
 Banks)

 SHRI  छ,  P.  BHATTACHARYYA:
 I  beg  to  move—

 Page  6,—
 for  lines  4l  40  46,  substitute—

 “Provided  further  that  the  remtt-
 neration  of  officers  and.other  emp-
 loyees  appointed  by  a  Regional
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 qShri  s.  P.  Bhattacharyya]  .
 Rural  Bank  shall  be  at  per  with
 remuneration  of  एक्टिवा'  dank  amp-
 loyees  in  yrhan  arfas  and  in  no
 ease  there  shall  be  any  reduction
 in  remuneration  and  gervice  con-
 ditions  of  such  bank  employees.”

 mC)
 Page  7,  lines  4  and  2,—

 for  “Netwithstanding  anything
 contained  in  the  Industrial  Disputes
 Act,  1947,  or  any  other  law  for  the
 time  being  in  force  no”

 substitute  “Every”  (5)
 Page  7,  lines  8  and  9.—

 for  “may  be  entrusted  or  delegat.
 ed  to  them  by  the  Board”

 substitute  “are  being  dong  by  the
 banks  in  urban  areas”  (8)
 तला  K.  M,  ‘MADBUKAR’:  I  beg

 to  move:

 Page  §,  line  3],—
 after  |  i.  ay"  inser,  “As  far  as

 possible”  as)
 SHRI  RAMAVATAR  SHASTRI:  I

 beg  ta  move

 Page  6,  lines  45  ang  46,—
 for  “of  the  State  Government  and

 the  local  authorities  of  comparable
 level  and  status  in  the  notified  area”

 substitute  “and  officers  of  the  Na-
 tionalised  Banks”  (21)
 SHRI  S.  P.  BHATTACHARYYA:

 The  bank  employees  must  be  going  on
 according  to  the  ordinary  rules  of  the
 banks  ang  their  union  conditions.  That
 will  make  it  really  helpful  so  that  the
 organisation  can  properly  function  and

 the  employees  also  do  satisfactory
 ‘work.

 शी  हंसता  सिल  “पअपुक्कर”
 इस  में  मैं  यह  लाना  चाहता  हुं  कि  दृष्टियों
 की.  ज़ो  धोद्याइबिमां  हैं,  मूछों  की  जो
 सोसाइटियां  हैं,  कवि  श्रमिक  सहकारी
 खोश्वाइब्रिमां.  जो  हैं,  बुनकर  शक्रोसाइटियां
 तिर  पाइप  सहकारी  सोसाइटियां  जो  छोटे

 कौ  मुख़ालिफ़त  होगी  ।

 है...

 छोट  किसानों  हज  कृति!  अधिक का
 प्रतिनिशष्वित्त..  करती  हैं:  >उसको..  की.  लेगा
 चाहिए  ताकि  उन  लाकरों  को  ऋण  मिल
 सके  ।  ऐसा  आपने  किया  तो  उत्पादन
 की  भी  बले  मिलेगा,  उत्पादन  भी  बढ़ेंगी
 धौर  साथ  साथ  उन  लोगों  को  ऋण  भी
 मिलेगा  और  उनके  ऋण  को  समस्या  भी

 हल  होगीं  ।  मैं  चाहता  हूं  कि  इस
 संशोधन  को  मंत्री  महोदय  को  मान
 लेना  चाहिए  1  चस्के  बारे  में  नियम  तो
 बने  न  हैं।  मैं  कोई  नई  बात  नहीं
 कह  र्हाल  लेकिन  इनको  भी  इस  में
 शामिल  कर  लिया  जाए  तो  अच्छा  रहेगा  ।

 शी  रामावतार  शास्त्रों  :  इन  बैंक्स
 के  कर्मचारियों  जौर  अफसरों  के  वेतनमान
 ्य  करने  के  जो  नियम  स  बिल  में
 सरकार  ने  तय  किए  हैं  उनके  अनुसार
 राष्ट्रीयकृत  बैंकों  के  कर्मचारियों  भ्र ौर  अब-
 सरों  के  जो  वेतनमान  हैं  ौर  इनके  जो
 चेतन भाग  होंगे  उन  में  tra  ware
 का  सत्तर  होगा।  आपने  यह  कहा  हैं  कि

 हम  बैंकों  के  कर्मचारियों  शर  अफसरों  को
 राज्य  सरकारों  के  झफमसरों  कौर  कर्म  नारियों

 के  बराबर  तनख्वाह  मिलेगी  या  स्वायत्त

 संस्थानों  के  अफंसरों  और  कर्मचारियों  के

 बराबर  जो  दत्त  इलाके  में  होंगे,  इससे  उनके

 इन्दर  असन्तोष  पेदा  होगा  ओर  आपके
 काम  में  गड़बड़ी  होगी  ।  एसा  करके  आप

 बैंक  कर्मचारियों  में फूड,  पैदा  करने  की

 कोशिश  करते  हैं।  आपकी  इस  कोशिश

 इसका  विरोध
 जनरल  बैंक  एम्प्लायर  भी  करेंगे  और

 इन  बैंकों  में  काम  करने  वाले  कर्मचारी  भी
 करेंगे  ।  इसलिए  ऐसी  कोशिश  बाप  न

 करें  ।  इसको  शाप  खिलाने  की  कौशिश
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 करें  और  दोनों  को  समान  वेतनमान  देने

 की.  व्यवस्थाः  करें।  वही  इनको  भी  दें

 जौं  नेशनल इंज्ड  बैकी  के  कंसुवा  रियों  को

 मिलों  है।

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  explained  this  particular  point
 ang  the  structure  of  the  staff  in  region-
 al  rural  banks.  I  explained  why
 we  have  brdught  out  this  scheme.  And
 when  we'  took  up  thig  matter  with  the
 State  Ghief  Ministers,  they  also  parti-
 cularly  emphasizeg  this  point  that  it
 shoulg  be  on  par  with  the  prévailing
 pay-scales  of  similar  types  of  people
 working  in  those  areas.  Therefore,
 this  is  not  of  the  major  features  of
 these  banks  and  I  am  _  not  afraid
 that,  ag  Mr.  Shastri  said,  it  will  create
 any’  dis-content  because,  if  we  make
 it  clear  to  those  persons  who  are  rec-
 ruited,  they  will  know  what  will  be
 the  pay-scales  and  only  after  knowing
 and  accepting  them,  they  will  go  and
 join.

 As  for_their  future,  I  don’t  want  to
 go  into  the  future:

 Regarding  the  second  point  raised  by
 Shri  Madhukatz,  the  existing  provisions
 of  the  Bill  cover  all  sorts  of  coopera-
 tives  arid,  therefore,  edch  dnd  every
 individual  cooperative  being:  mentioned
 would  not  be  required;  the  existing
 provision  covers  all  covperatives.

 MR.  DEPUTY-SPEAKER:  I  now
 put  the  amendments  Nos.  4,  5,  6,  6
 and  2  to  the  vote  of  the  House.

 Amendments  Nos.  4  to  6,  6  and  2i
 were  put  and  negatived

 MR.  DEPUTY-SPEAKER:  The  ques.
 tion  is:

 “That:  Clause  7  stand  part  of  the
 Bill”

 The  motion  wag  adopted

 Clause—i8(Business  which  a  Regional
 Rural  Bank  may  transact

 SHRI  S.  P.  BHATTACHARYYA:
 I  beg  to  move!

 Bu

 Page  7,—

 after  line  29,  insert—

 “(3)  Every  regional  rural  bank
 shall  give  credits  to  small  and
 poor  farmers  aNg  agricultural  la-
 bourers  at  special  concessional  rate:
 of  interest  and  repayment  faci-
 lity  with  easy  instalment  and
 adopt  helping  attitude  in  the  mat-.
 ter  of  security  for  Ioans.”  (7)

 SHRI  K.  M.  ‘MADHUKAR’:  I  beg.
 to  move:

 Page  7,  line  2i,—

 after  “including”  insert—

 “milkmen  societies,  fishermen
 societies,  agriculture  labour  co-oP-
 erative  weavers’  societies,  and
 other  co-operative  societies  repre-
 senting  the  interest  of  small  far-
 mers  and  agriculture  labourers”
 (1?)

 SHRI  M.  KATHAMUTHU  (Nagapat-
 tinam):  I  beg  to  move:

 Page  7,  line  25,—

 add.  at  the  end—

 “including  the  purpose  of  meet-
 ing  the  consumption  requirements.
 of  agricultural  labourers”  (18).

 SHRI  S.  P.  BHATTACHARYYA:  I
 suggested:  that.  the  loang  must  be  at  a
 special  rate  and  fora  long  terin.  And
 the’  security  question  must  not  be
 mentionieg  in-the  Rules  but  it.must  be
 Clearly:  stateq  that  rural  areas  branches
 May,  according:  to  the  directions,  give
 loans  without  security  to  agricultural
 labourers  or  poor  peasants,  Otherwise
 rules-alone  will  not  help.  That  is  why
 I  sug#ested  it.

 श्री  कमला मिन  “मधुकर”  :  मेरा

 कहना  यह  है  कि  इस  में  स्पष्ट  होना
 चाहिए  कि  जो  नेशनलाइज्ड  बैंक  होंगे
 उन  में  जहां  तक  बहाली  का  सवाल  होगा
 स्थानीय  लोगों  को  बहाल  किया  जाएगा  |

 स्थानीय  लोगों  की  बंहाली  की  बात  जब  मैं

 कहता  हूं  तो  इसका  मतलब  यह  नहीं  है
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 [st  कमला  मिश्र  मधुकर]
 कि  मैं  स्थालवांद  का  प्रचार  करता  हूं  ।
 यह  मेरा  उद्देश्य  नहीं  है।  लेकिन  (उनको
 स्थानीय.  _'समभस्यात्रों  तथा  स्थानीय
 परिस्थितियों  की  जानकारी  होगी  ।  कौर
 उनको  नियुक्त  करना  अच्छा  होगा  ।
 एम्प्लायमेट  उनको  देने  के  लिहाज़  से
 तथा  वहा  को  समस्याञ्रों  की  जानकारी
 के  लिहाज़  से  भी  और  साथ  साथ  इन  बैकों
 का  कारोबार  सुचारु  रूप  से  चले,  इसके
 लिए  भी  शल  जरूरी  है  कि  आप  इसको
 माद  थे

 SHRI  M.  KATHAMUTHU  (Nagapat-
 tinam):  The  Bill  is  restricted  to  the
 granting  of  loans  only  for  agricultural
 purposes.  What  my  amendment  seeks
 ig  that  loans  or  credj¢  should  be  gran-
 teq  even  for  consumption  purposes
 Especially,  when  the  bondeq  labour
 system  is  over,  unless  there  ts  an  alter-
 Native  arrangement  for  agricultural
 labour,  and  consumption  loan  is  gran-
 ted,  they  will  again  be  put  into  trouble.
 So  I  would  request  the  Minister  to
 agree  to  my  amendment.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  There  are  two  pomnts  mentioned
 by  the  Hon’ble  Members,  one  about
 security  by  Mr.  Bhattacharyya  and  the
 other  about  consumption  loan.  I  would
 like  to  submit  that,  regarding  rate  of
 interest,  we  have  already  made  xt  quite
 clear  that  they  will  be  on  par  with  the
 cooperative  because,  if  we  reduce  the
 rates  beyond  those  charged  by  the  co-
 operatives,  then  the  entire  co-operative
 movement  will  be  affected.  At  the
 same  time,  it  will  be  less  than  the  rate
 of  interest  charged  by  commercial
 banks  and  therefore,  one  advantage
 will  be  there.

 Regarding  consumption  loan,  there
 too,  we  will  have  to  be  very  selective.
 I  do  appreciate  the  pont  of  the  Hon'ble
 Member,  but  we  will  have  to  be  selec-
 tive,  otherwise,  the  bulk  of  the  ad-
 vance  received  from  the  bank  will  be
 channeliseg  into  non-productive  uses

 and  we  cannot  take  that  risk,  But  so
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 far  as  education  and  medicine  are  con.
 cerned,  there  may  be  some  concession
 of  consumption  loans  in  this  respect;
 but  I  do  feel  thet  it  wouhi  be  better  if
 we  leave  it  to  the  local  authorities.

 MR.  DEPUTY-SPEAKER:  |  shall
 Row  put  all  these  amendments  to
 Clause  18,  Amendments  Nos.  7,  77  and
 18,  to  the  vote  of  the  House,
 Amendments  Nos,  7,  237  and  18  were

 Put  and  negatived
 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:
 “That  Clause  8  gtand  part  of  the

 Bill.”
 The  motion  was  adopted

 Clause  8  was  added  to  the  Bill
 Clauses  79  to  34  were  added  to  the  Bill
 The  Schedule
 Amendment  Made:

 page  4,—
 after  line  6,  insert—

 “Signature.
 Signed  before  me.

 Dated  ”  (9)
 (Shrt  Pranab  Kumar  Mukherjee)
 MR.  DEPUTY-SPEAKER:  The  ques-

 tion  is:
 “That  the  Schedule,  as  amended,

 stand  part  of  the  Bill”
 The  motion  was  adopted

 The  Schedule,  as  amended,  as  added  to
 the  Bill

 Clause  ,  the  Enacting  Formula  and
 the  Title  were  added  to  thg  Bill
 SHRI  PRANAB  KUMAR  MUKHER-

 JEE:  Sir,  I  move:
 “That  the  Bill,  ag  amended,  be

 passed.”
 MR,  DEPUTY-SPEAKER:  Motion

 moved:
 “Theat  the  Bill,  as  amended,  be

 passed.”



 205  Regi.
 —

 Banks  MAGHA  l,  7897  (SAKA)  Regl,  Rural  Banks  206

 I  have  a  number  of  names  here  of
 Members  who  want  to  speak  in  the
 Third  Reading.  I  do  not  want  to  pre-
 vent  anybody;  but  I  want  them  to  play
 according  to  the  rules.  The  rules  say
 that,  in  the  Third  Reading,  only  argu-
 ments  in  support  of,  or  in  opposition
 to,  the  Bill  should  be  advanced.  The
 details  of  the  Bill  should  not  be  dis-
 mussed,...

 SHRI  DINEN  BHATTACHARYYA
 (Serampore)-  Are  there  rules?

 MR.  DEPUTY-SPEAKER:  Yes,  I
 ean  reag  out  the  rules  if  you  want.

 SHRI  DINEN  BHATTACHARYYA:
 That  is  cited  only  in  our  case  and
 not  in  the  case  of  Government,

 MR,  DEPUTY-SPEAKER:  In  every
 case.  Just  now  I  shut  out  Mr,  Ram
 Gopal  Reddy.  Does  he  belong  to  the
 Opposition?

 SHRI  DINFN  BHATTACHARYYA:
 He  is  not  so  strong  a  Member.

 MR.  DEPITY-SPEAKER:  You  can
 take  this  for  granted.  I  will  never  say
 anything  here  that  ig  not  according  to
 the  rules.

 The  details  of  the  Bill  should  not  be
 referred  to  again.  Arguments  advan-
 ced  in  the  First  Reading  and  in  the
 Amendments  stage  should  not  be  ad-
 vanced  again.  Subject  to  these,  you
 Can  have  something  to  say.

 Mr.  N.  K.  P.  Salve:
 SHRI  N,  K.  P.  SALVE  (Betul):  7

 shall  try  to  confine  myself  strictly
 within  the  rules  that  you  have  extra-
 polated  now.  If  the  cardinal  postulates
 of  Clause  i8(i)  are  whatI  have
 understood,  to  be,  then  it  may  be  taken
 that  I  am  opposing  that  Clause.

 MR.  DEPUTY-SPEAKER:  Are  you
 opposing  the  Bill?

 SHRI  N.  K.  P.  SALVE:  I  will  try
 to  fall  strictiy  within  the  rules.  Clause
 9,  as  far  as  T  am  able  to  understand,
 deals  with  the  business  which  a  region-
 al  rural  bank  may  transact;  it  is
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 confined  only  to  either  agricultural
 activities  or  to  other  productive  acti-
 vities.  Even  persons  who  are  men  or
 small  means  have  to  be  engaged  in
 trade.  If  this  it  going  to  be  the  scope
 of  the  business  of  the  rura]  banks,
 then  there  is  going  to  be  a  very  basic
 difficulty.  We  are  very  shortly  going
 to  have  enactments  ag  a  result  of
 which  all  the  petty  moneylanders  who
 are  advancing  money  to  the  weaker
 sections  of  the  society  against  pawning
 of  goods,  mamiy  ornaments,  would  be
 no  more.  In  fact,  the  Maharashtra
 State  hag  already  made  suitable  legis-
 Jation  in  that  respect,  and  these
 moneylenders  who  were  extorting
 and  exploiting  and  who  were  vir-
 tually  running  the  rural  economy  of
 our  country  have  been  put  out  of  busi.
 ness.  But  there  is  a  second  facet  of
 the  whole  matter,  and  that  is  that  the
 people  who  wer,  dependent  on  the
 moneylenders  for  money—at  the  time
 of  need,  somet’mes  some  one  went  and
 powned  a  ring  or  bangles  or  something
 eles  to  borrow  money—would  be  left
 absolutely  helpless  in  the  rural  areas.
 Such  people  come  from  a  weak  and
 vulnerable  section  of  the  society  and
 I  think,  it  is  a  part  of  our  20-point
 programme  that  we  provide  succour,
 help  and  redress  to  such  people  who
 have  been  neglected  for  too  long.  I
 want  to  know  from  the  Minister,  whe-
 ther  or  not  in  clause  8(l),  rural
 bank’s  functions  would  include  advan-
 cing  money  to  replace  the  petty  money
 lenders  against  proper  security,

 My  second  point  is  with  relation  to
 Clause  22,  which  contemplates:

 “For  the  purpose  of  the  Income-
 tax  Act,  79  or  any  other  enact-
 ment  for  the  time  being  in  force
 relating  to  any  tax  on  income,  pro-
 fits  or  gains,  a  Regional  Rural  Bank
 shall  be  deemed  to  be  a  coopera-
 tive  society.”

 By  a  fiction  of  law,  a  rural  bank  would
 be  treated  as  a  cooperative  so-
 ciety,  I  am  sure,  Sir,  that  you  are
 aware  that  under  the  Income-tax  Act,
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 the  cooperative  society  or  a  bank
 which  deals  outside  the  fold  of  its
 membership  has  to  pay  heavy  tax  on
 its  income.  As  it  is,  you  say,  you  are
 going  to  charge  lesser  rate  of  interest
 than  the  cooperative  banks,  or  you  are
 going  to  charge  equal  rate  of  interest.
 The  cooperative  banks  are,  however,
 dealing  with  their  members;  they  are
 not  liable  to  pay  any  income-tax.  So
 far  as  you  are  concerned,  here  you.
 are  going  to  have  only  three  members,
 Central  Government  50  per  cent,  spon-
 soring  bank  35  per  cent  and  State
 Government  5  per  cent.  Therefore,
 your  entire  profits  would  be  liable  to
 a  very  heavy  taxation.  If  that  hap-
 pens,  the  growth  will  be  adversely
 affected.  I  want  you  to  tell  the  House,
 as  to  whether  this  aspect  of  the  mat-
 ter  has  been  duly  considered,  because
 we  want  these  rural  banks  to  flourish,
 we  want  them  to  grow  and  we  want
 them  to  have  more  and  mOre  funds
 so  that  larger  section  of  the  people
 can  98  coveréd.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Mr.  Chairman,  &Sir,  As
 the  Deputy-Speaker  has  warned  us  to
 limit  our  speeches  strictly  within  the
 rules,  I  will  try  to  confine  myself
 briefly  to  certain  observations  which  I
 have  been  provoked  to  make  after  the
 speech  specially  of  Shri  Pranab  Kumar
 Mukherjee.

 It  has  been  shown  here  as  if  they
 are  going  to  achieve  something  for  the
 rural  people  which  will  change  the
 situation  in  the  rural  sector.  We  have
 our  experience  when  the  banks  were
 nationalised.  What  is  the  result?
 They  have  given  statistics  here  about
 their  performance  in  the  rural  sector,
 but  so  far  as  I  know,  after  the  na-
 tionalisation  of  banks,  the  big  houses,
 the  monopoly  houses  got  seventy  per-
 cent  of  the  help  which  the  other  small
 and  medium  entrepreneurs  including
 the  rural  people  did  not  get.  After
 this,  there  will  be  no  magical  change;
 the  samething  will  be  reveated.  We
 have  got  our  experience.  Just  like
 Shri  Pranab  Kumar  Mukherjee,  you
 Mr.  Chairman,  come  from  the  eastern
 region,  where  not  a  single  cooperative
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 bank  has  been  _  successful,  On  the
 other  hand;  these  have  become  looting
 ground  for  the  vested  interests.  I  can
 name  one  co-operative  society,  Begam-
 pur  Bara  Co-operative  Society  for  the
 artisan  weavers.  Rs.  96,000  have  been
 looted;  no  steps  have  been  taken  by
 the  Government  either  against  the  co-
 operative  inspectors  or  anybody.  I  want
 to  state  here  categorically  that  this  Re-
 gional  Rural  Bank  will  be  nothing  but
 a  stunt  like  Gharibj  hatao  programme
 and  it  will  simply  give  additional
 handle  to  the  vested  interests  in  the
 rural  areas  and  some  recruits  will  be
 there  from  the  rural  populaticn,  who
 are  acting  as  agents  of  the  Congress  in
 the  villages;  nothing  more  than  that.

 You  have  said  that  security  will  be
 needed  for  loans.  An  agricultural
 worker  is  not  getting  his  job  for  nearly
 six  months  in  a  year  from  where  he
 will  get  the  security;  an  ordinary  arti-
 san  from  where  he  will  get  his  secu-
 rity,

 There  is  a  Section  in  the  Bill  in
 which  it  has  been  mentioned  that
 group  loans  can  be  given.  We  have
 got  our  experience  in  the  British  days,
 how  the  vested  interests  in  the  rural
 areas  used:  to’  exploit  the  poor  peas-
 ants  in  the  name  of  taking  loan  in
 groups.  They  used  to  go  and  the
 District  Magistrate  or  anybody  who
 was  entrusted  with  the  loan  would
 give  loan  only  to  a  grOup  in  which
 there  would:  at  least  be  one  who  owned
 some  land.  But  these  land-owners.
 would  very  often  exploit  the  poor  peo-
 ple  and  would  rarely  share  the  loan
 amount  with  these  who  did  not  own
 any  land  or  property.  This  is  gong
 on  still  in  the  villages.  So,  this  rural
 banking,  whatever  name  you  may  give
 it  and  in  whatever  way  you  may  try
 to  present  it  before  the  people,  is  no-
 thing  but  a  stunt  on  behalf  of  the
 government  again  to  hoodwink  the
 masses.  No  poor  villager,  no  poor
 peasant  will  be  benefitted  by  this.  If
 you  want  to  do  something,  first  see
 that  the  agricultural  labourers  get  the
 ownership  of  the  land  they  till,  the
 poor  peasants  get  the  ownership  of  the
 land  and  then  you  can  change  _  the
 situation  there.  You  bring  a  total  and
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 radi}  latet  pefortt)  Thitke  you  etd  ex-
 pect  that  poor  villages  wilt  be  wenetit~
 ted  by  this  sort  of  banking.

 So,  with  thée¢  donttAents,  [  wi  re-
 quest  and  tel.  the  Minivter  who  corties
 from  a  place  where  thousands  and
 lakhs  of  rupees  have  been  looted  by
 vested  interests  who  are  now  all  in
 the  Cotigress  Party  and  those  who
 are  now  acting  as  Congress  mastans
 itt  the  villages,  and  dnly  these  vested
 interests  will  be  benefitted  and  mo.
 body  eise.

 ft  ewer  fine  मुकर  मुझ
 इस  बात  की  प्रसन्नता  है  कि  इस  बिल
 को  यहाँ  पर  लाया  गया  लेकिन  जिस  उद्देश्य
 के  लिए  इसको  लगाया  गठन  है  कह  उद्देश्य
 इ  चिल  के  पाते  होने  के  मीद  पूरी  नहीं
 होगा  ।  अगति  सेंकने  में  मंत्री  जी  को
 फिर  इस  छह  से  संशोधन  लास  पछेला  ।
 हमें  लोगों  की  राज्यों  के  जी  गुलच  हैं
 उनके  आधार  पर  श्रीलंका  बताते  हैं  कि
 छोटे.  फिसौोनीं  और  खेत  मजदूरी  की
 जो  समस्या  है,  वह  राज  सबसे  पिछडी
 हुई  अवस्था  में  है  उनके  लिए  एक  रीजन
 मे  एक  बैक  अगर  भाप  खोल  देते  हैं  तो  उस  से
 तकी  संख्या  का  समाधान  होने  बोला
 नहीं  हैं  ॥  अप  जो  महाजनी  से  मरीज
 जनता  की  मुक्ति  का  एलान  करते  हैं.  बह
 बात 1. ड  कही  हैं  लेकिन  इस  के  लिए  आपको
 फॉरंशेर  कंदर्प  उठाने  होगे  ‘  इसके
 विषय  में  माननीय  सदस्यो  ने  कहा  &  कि
 इस  व्यवस्था  की  कम  से  कम  ब्लाक  लेबिल
 तक  ले  जाता  पड़ेगा  और  इसके  सुचारु
 रूप  से  संचालित  के  लिए  पब्लिक  'पालिसी-
 पेशन  की  व्यवस्था  किसी  पढ़ेगी  |  लेकिन
 ग्रा पने  इसके  भी  मेना  कही  पुराना  तरीका
 रखा  है  ययी  गौकरण फा ही  पर  रोक  विया
 है।  नौकरशाही  के  दिल  में  खेत  मजदूरी
 शौर  गरीब  किसानों  के  लिए  न  कोई
 दर्द  है  और  न  जनकों  कोई  अनुभव  है
 और मे  ही  वह  उनके  लिए  कॉ  ही  करेंगे।

 इसके  चलते  मापकों  केवल  असफलता  ही
 इसमें  मिलेगी  i

 एक  बता  अंत  में  शोर  है।  अपने
 जवाबन  देते  हुए  बहुत  गर्व  के  ताथ'  कहा
 हैं  कि  खेत  मजदूर  शौर  लैड लेस  लेयर्स"
 को  कास शियल  बैकों  से  सिक्योरिटी  की
 कोई  असरत  नहीं  होती  है  लेकिन'  मेरा
 अनुभव  हैकि खेत  मशहूर ही  क्या,  छोटे
 मौटे  जो  कामगार  हूँ,  जो  पढ़ें  लिखे  लोग
 हैं  चक्के  लिए  भी  सिक्योरिटी  देने  का
 संचालि  पैदा  पिता  है।  और  यह  सवाल
 इतना  लकसभा  होता  है  कि  ऋण  लेते  वाले
 की  सारी  भावनायें  समस्त  हो  जाती  हैं,
 उसका  सारा  उत्साह  समाप्त  हो  जाता  हैं।
 इसलिए  आपको  डल  बात  की  गारंटी  देती
 होमी  और  नियमों  में  इस  तरह की की  म्यचस्था
 इतनी  होगी  जिससे कि  जो'  खेत  मजदूर
 हैं,  जिसके  पा  कुछ  भी  नहीं  है  पप
 उनको  जमन  केते  जय  रह ेहैं.  उनको  जे
 ह...  मिल  कें  बरत  उत्तरी  भोषश्यकतार्थें:
 किस  तरह  से  फ्री  हदो  सिरकी  +  झगर  इस
 ग्किजों  पर  पान नहीं दिया. यही  दिया  जपनिना तो प्जिस तो  श्जिसा
 उद्देशय  से  शाप  स  चि  को  ला  रहे  हैं
 उसकी  पूर्ति  नहीं  होंगी  ।  @&  मैं.  इसका
 समर्थन  करता  हूं,  मैं  इस  बिल  का  विरोध'
 सही  करे  रहा  हूं  लेकिन  जो  मुझे  अऋर्शका
 हैं.  उनकी  व्यक्त  करें  रहा  हूँ  .  मैं  समझता
 हूं  भ्रापषको'  फिर  झख  सार  कर  इस  सदन
 में।  संशीतन  लाना  पड़ेगी  ।  माननीय
 सदस्यों  ने  यहा  प्रे  जो  सुझाव  दिए  हैं  कहें
 वाचकों  कूल  करना  चाहिए  ।  मंत्री
 जी  ने  यहाँ  पर  जौ  जवाब  दें  दिया  वह
 बर्खास्त  हो  गया  और  माननीय  सदस्यों
 से  जो  कुछ  कहा  आपको  मानता  ही  नही
 है--इसी  प्रकार  को  कविता  नहीं  होनी
 चाहिए  ।  माननीय  सदस्यों  ते  अपने
 इलाकों  के  जो  अनुभव  चाए  है,  मंत्नी  जी
 को.  चाहिए  कि  ऊतकों  प्रात्मभात्त  करें
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 झीर  उनसे  शिक्षा  ग्रहण  करें।  माननीय
 सदस्यों  के  सुझावों  झर  संशोधनों  को
 मान  क्र  बाप  आगे  बढे  तभी  जिस  उद्देश्य
 से  इस  बिल  को  लाग्रा  गया  है  उसकी  पूर्ति
 हो!  सकती  है  झ्र न्य था  प्र सफलता  ही  हाथ
 लागी  |  इस  स्थिति  मे  इस  बिल  का
 जा  उद्देश्य  है  उसकी  पूर्ति  नहीं  होगी,
 इस  बात  का  सत्न  झांसा  तै

 SHRI  SURENDRA  MOHANTY
 \Kendrapara)  Mr  Chairman  if  I
 venture  at  this  stage  to  offer  my  re-
 marks  on  this  bill  it  is  pmmarily
 meant  to  record  my  protest  against  the
 manner  in  which  the  hon  Minister
 tmed  to  deal  with  my  ubservations  on
 this  Bill

 I  had  pointed  out  that  this  Bull  is
 bemg  implemented  for  a  gimmuickry
 I  had  stated  that  a  rural  bank  was
 ceremoniously  inaugurated  in  Bhiwani
 on  2nd  October  and  I  added  that  it
 had  not  functioned  at  all  till  Novem
 ber  Then  hon  Minister  had  not  the
 moral  courage  to  own  it  He  gave
 certain  figures  I  dare  say  that  those
 figures  are  out  of  date  ‘Those  figures
 should  not  have  been  taken  ito  ac-
 count—the  deposits  which  have  been
 made  to-day  and  yesterday  in  Bhi
 wan  I  was  suggesting  that,  you  need
 not  try  to  make  a  gimmuckry  of  it  If
 you  want  to  implement  it  do  it  hones
 ty

 While  he  was  introducing  the  Bill
 he  said  eight  regional  banks  have  been
 opened  so  far  I  had  ventured  to  in
 terrupt  to  say  that  so  far  we  know
 about  five  regional  rural  banks  onlv
 which  have  been  inaugurated  He  said
 that  he  would  give  the  number  as  also
 the  name  of  the  other  three  pleces  It
 is  on  record  But  he  never  cared  to
 let  us  know  where  the  three  more
 regional  banks  have  been  ovened

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  ‘You  could  have  asked  me

 SHRI  SURENDRA  MOHANTY  I
 ‘was  not  meant  to  ask  you  then

 SHRI  PRANAB  KUMAR  MUEHER-
 JEE:  Why  are  you  agitated?
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 SHRI  SURENDRA  MOHANTY  I
 am  not  agitated.

 Tt  w  going  to  be  a  gimmickry  All
 this  twenty  pomt  programme  is  a
 gunmickry  That  agriates  me  It  agi-
 tates  me  because  you  have  no  honesty

 My  last  point  is,  it  hag  been  stipu-
 lated  that  by  Ist  April,  ‘1976,  70  re-
 gional  banks  would  be  opened  all]  over
 India  barring  certaim  States  hke  Guja-
 rat,  Tamil  Nadu  and  one  or  two  other
 States  But  if  this  is  the  progress,
 regional  banks  are  imaugurated  cere-
 moniously  on  2nd  October,  but  never
 operateq  though  two  months  elapse,
 at  thig  rate  this  target  is  not  going  to
 be  fulfilled

 The  hon  Minrster  said  in  a  sort  of
 logic  which  I  could  not  follow  when  I
 asked  as  to  where  will  these  banks  be
 opened  He  rephed  under-banked
 States  will  get  preference  ever  over-
 banked  within  the  perimeter  of  areas
 in  over-banked  States  where  banking
 facilities  are  not  available  I  could  not
 follow  this  logic

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  Do  not  try  to  follow?

 SHRI  SURENDRA  MOHANTY  For
 whom  are  you  talking  then”

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan)  Hes  talking  for  the

 press  which  i,  no  longer  there
 SHRI  N  K  P  SALVE  The  State

 which  may  have  over-banks  but  there
 mre  areas  where  banks  may  not  be
 there

 SHRI  SURENDRA  MOHANTY  Mr
 Salve,  do  not  cOme  to  his  rescue  He
 is  competent  enough

 SHRI  N  K  F  SALVE  I  am  talk-
 ing  to  Shri  Chatterjee

 SHRI  SURENDRA  MOHANTY  Re-
 gional  Bank  has  been  opened  in  your
 State,  it  has  been  opened  in  Malda  It
 has  ‘been  opened  m  the  Chief  Minis-
 ter’s  wife's  constituency,  I  do  not
 grudge  that  In  UP  two  banks  have
 been  opened  I  do  not  grudge  that  I
 say,  you  look  at  the  under-benked
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 States  also,  Orissa  is  an  wunder-
 banked  State.

 with  all  these  submissions,  that  the
 objectives  of  these  regional  rural
 banks  must  be  implemented  with
 honesty,  sincerity,  with  certain  am-
 ount  of  dedicated  involvement,  I  sup-
 port  thig  Bill.
 6  hrs.

 THE  MINISTER  OF  STATE  IN
 CHARGE  OF  DEPARTMENT  OF  RE-
 VENUE  AND  BANKING  (SHRI  PRA-
 NAB  KUMAR  MUKHERJEE):  At  the
 very  beginning  I  tender  my  apology
 if  I  have  not  given  you  the  informa-
 tion,  I  had  no  mind  to  hide  anything.
 I  just  forgot  to  mention  it.  That  is
 all,  If  the  hon.  Member  is  interested
 T  am  reading  it.  These  are  the  names
 of  the  last  3  branches  which  have  been
 added  with  5;  One  is  Kshetriye  Gramin
 Bank,  Azgamgarh,  U.P.  The  next  one
 ig  Bhojpur-Rohtas  Kshetriya  Gramin
 Bank,  Bhojpur-Rohtas,  Bihar.  The
 third  one  is  Hoshangabad  Kshetriya
 Gramin  Bank,  Hoshangabad,  M.P.
 These  are  the  3  banks.  Therefore.  8
 ‘banks  have  been  Opened.  T  have  al-
 ready  given  the  names  of  the  5  banks.
 They  are  already  known  to  the  hon.
 Members.

 Sir,  thig  is  neither  gimmickery  nor
 this  is  an  effort  to  hoodwink  Mr.  Dinen
 Bhattacharyya.  Thig  ig  a  supplemen-
 tary  measure  to  bridge  the  gap  which
 exists  in  the  rural  sector  today.  If  the
 cooperative  movement  in  Bengal  has
 failed  definitely  Mr.  Dinen  Bhatta-
 charyya  has  to  accept  the  responsibi-
 lity  of  it  squarely  as  I  shall  have  to
 take  the  responsibility  because  it  is
 due  to  certain  socio-economic  condi-
 tions  and  to  certain  social  approaches,
 more  80,  the  agitational  approaches
 which  my  friends  took  even  when
 they  were  Ministers.  It  ia  no  use  con-
 demning  and  saying  that  cooperative
 movement  has  failed  and  all  that.
 There  ig  no  denial  of  the  fact  that
 cooperative  movement  failed  in  east-
 ern  part  and  that  is  one  of  the  rea-
 sons  why  more  and  more  emphasis  is
 given  ta  establish  regional  rural  banks
 in  those  particular  arerg  where  co-
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 operative  movement  hag  failed.  You
 should  remember  that  merely  by  open-
 ing  these  branche,  the  problems  of
 rural  sector  will  not  ‘be  sorted  out,
 until  and  unless  it  is  supported  by
 agencies  like  Farmers’  Service  5o-
 cieties,  like  Primary  Credit  Societies
 etc,  The  progress  will  depend  largely
 on  how  much  we  are  in  a  position  to
 build  that  infra-structure,  the  deve-
 lopment  of  farmers’  service  societies
 etc.  and  ag  pointed  out  by  Mr.  Madhu-
 kar  this  wil]  have  to  be  taken  to  the
 block  level.  But  merely  opening
 branches  at  block  level  will  not  serve
 the  purpose.  There  shoulq  be  large
 number  of  farmers’  cooperative  socie-
 ties  through  which  the  funds  should
 be  funnelled  to  the  ultimate  consum-
 ers  and  the  ultimate  beneficiaries.  So,
 that  infra-structure  has  to  be  built  up.
 We  can  orgatiise  it  by  developing  the
 agencies  working  for  it  at  various
 levels.

 Regarding  what  Mr.  Salve  said,  I
 wish  to  point  out  that  we  have  treated
 it  at  par  with  the  cooperative  banks
 so  far  as  taxation  is  concerned.  There
 are  certain  limits  of  exemption  so  far
 as  cooperatives  are  concerned  regard-
 ing  income-tax  and  the  same  limits
 will  apply  here.  There  is  no  discri-
 mination  between  cooperatives  and
 regiona]  rura)  banks  so  far  as  income-
 tax  is  concerned.  I  do  not  know  the
 full  implications  of  it,  but  we  shal!
 have  to  look  into  this,  whether  we  will
 be  in  a  position  to  advance  money
 against  security  of  commodities,  arti-
 cles  of  value  and  so  on.  Even  now,
 even  in  the  existing  Banking  Act,  they
 are  entitled  to  do  it.  But  whether  they
 will  do  it  or  not  depends  upon  the
 local  condition  and  local  situation.  If
 they  can  do  it,  if  there  is  scope,  noth-
 ing  prevents  them  from  doing  it.  This
 is  all  that  I  can  say  and  I  hope  I  have
 covered  all  the  points  which  have  been
 raiseq  by  hon.  Members.

 MR.  CHAIRMAN;  Now,  the  ques-
 tion  is:

 “That  the  Bill,  as  amended,  ba
 passed."


